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and Deputy Educationai Officer in their
office by 12th December, 1977.

The Deputy Inspector of Schools and
Deputy Educational Officers will in
their turn hand over the clothes and
other  material to Shri Mohd.
Jalee! Pasha, President, National Stu-
dents of Union of India, Andhra Pra-
desh or his duly authorised representa-
tives.

The Wational Students Union of India
will arrange to send these collections to
the Cyclone-affected victims.

Sd/- D. C. Venkata Sabenna”

SHRI VAYALAR RAVI: What is
‘wrong in it? (Interruptions) .

DR. SUBRAMANIAM SWAMY :
Sir,thusit would be seen that governmental
machinery has been utilised for party pur-
poses. I would like this to be brought to
the notics of the Government and through
Government to the notice of the Pregident
of India, s> that the President of India may
dismiss the Andhra Pradesh Government
for this utilization of governmental machi-
nery for party purposes. ..(Iat:rruptions)

13- 40 hrs.
(iv) SHORT-FALLIN PrODUCTION OF CEMENT

SHRIYADVENDRA DUTT (Jaunpur):
With your permission, under rule 377,
I wish to bring to the notice of the House
the position of cement supply in the country
and the shortfall in its production.. ..

SOME HON. MEMBERS: Are they
making a walk-out, Sir?

MR. DEPUTY-SPEAKER : They are
going for lunch.

SHRI YADVENDRA DUTT : Sir,
as the Mi tister of Indus‘ries has admitted,
there is a shortfall in cement production
the result of which has been that cement
has gone totally into the black-market and
also underground and is not available at
the contrnlled prices. The price has shot
up to Rs. 30 and upwards and has led to
an acute scarcity condition in the country
which has led to the stoppage of all private
building activities.

Tihs is a very serious matter affecting
the consumer whether he is in the city or
in the rural areas and the ordinary man is
unable to do repairs to his house.
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I hope and request that the government
will look into it and take all necessary
measures to put a stop to a'l black-market-
ing in cement on the one hand and, if
necessary, import cement so as to stop this
shortag of cement in the country due to
shortfall in production.

13- 42 hrs.

MOTION RE: AGREEMENT BET-

WEEN INDIA AND BANGLADESH

ON SHARING OF GANGA WATERS
ATFARAKKA.

SHRI SAMAR GUHA (Contai) : 1
beg tomove:

“That this House do consider the
statement made by the Prime Minister in
the House on the 14th November, 1977
regarding the Agreement between tk}e
Government of the Republic of India
and the Government of the Pepple’s
Republic of Bangladesh on sharing of
the Ganga Waters at Farakka and on
augmenting its flow.”

At the outset, I just want to draw  your
attention to the absence of the Ministers
who are really concerned with the subject-
1 want to know who will actually reply
to the debate. i

MR. DEPUTY-SPEAKER : The Ex-
ternal Affairs Minister.

AN HON. MEMBER : Are you re-
plying?

SHRISAMAR GUHA : Iam sorryto
point out that he is neither the father of th'e
1975 Indo-Bangladesh agreement nor 18
he the father of the 1477 agreement. ...

SHRI SOMNATH CHATTERJEE
(Jadavpur): Maylmakeone submission?
We are very happy that the Foreign Minjs-
ter, Shri Vajpayee is here but this will be
primarily a matter relating to the Irrigation
Ministry and the Transport Ministry.
Therefore, we would request the Ministers
concerned to be present because this is a
very vital matter and we do not want to
deal with it in a partisan manner at all.

MR. DEPUTY-SPEAKER : 1 think
the External Affairs Minister also is very
vitally concerned.
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SHRI SAMAR GUHA: But he will
deal with it in his own way. This con-
cerns other Mianistries very mych. It is
not merely a quecstion of an agreement
between the two countries but its repercus-
sions on the wholc eastern region of the
country and how to promote and develop
that revion. Thercfors, those Ministers
also should be present....

MR. DEPUTY-SPEAKFR : Hec s
posted with ali the facts.

SHR]I SAMAR GUHA : Tam sorrvto
sav that Babu Jagjivan Ram was the
father fthe 1975 Indo-Bangladish agree-
ment on “arakka and he has been also the
godfather of the 1977 agreement and Mr.
Barnpala is the real father and I do not
know the legitimacv of whose chjld our
External Affairs Minister will be defendinc.
I know his predicament. He was getting
hunself absent. . (Interruptions: That is the
real difficulty, H: has been given an
assignment to justifv the legitimacy of a
child that has been produced not by him
but bysomebody clse.That is the difficulty.

A;‘I'FHAI;R?INISTER OF EXTERNAL
AIRS (SHRI ATAL BIHAR]
VAJPAYEE) Your arc also a bachelor.

MR. DEPUTY-SPEAKER : That is
why I am finding the difficulty in answer-
ing him.

AN HON. MEMBER : He can adopt
the child.

SHRIMATI PARVATHI KRISHNAN
(Coimbatore, : The Adoption Bill is
pending with the Rajva Sabha.

SHRI SAMAR GUHA: The state-
ment in this House has not been made by
the Minister of External Affairs. It was
made by the Prime Minister himself and 1
am really sorry to sav...,

SHRI ATAL BIHARI VAJPAYLE
He is coming.

SHRI SAMAR GUHA ¢ I am really
sorry to say that the stand taken by the
Government on this SPTIGUS matter is nint
commendabhle,

Sir, I have gone through the text of the
pactualso the statement made by the
Prime Minister. I was rubbing my cyes
once again and I had to ask myself the basic
gus.ﬁm as to fcl;,r whose intercsts the

arakka ¢ Project had been co

Barrage Proj cons-
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Again, for whase interest has this Agree-
ment with the Military Regime of Bangla-
desh been entered into ? When the ori-

inal, document of the Project Rg:t oa

arakka Barrange was adopted by ern-
ment, it was made clear that the main
objective of this project was ‘preservation
of Calcutta Port’. Ifyou look—certainly
you are looking into it—at the text of that
agreement as also the statement made by
our Prime Minister, it appears to me that
the agrecment has been made not on tech-
nological or scientific grounds but this
was absolutely a political agreement. The
statement that has been made on behalf
of the Government is nothing but a politi-
cal apologia, litical agreement, with
the intention politically appecasing the
military regime in Bangladesh.

Sir, I will try to  raise a few basic ques-
tions here.

Will this Pact, will this Agreement, serve
the very objective of construction of Fara-
kka Barrage? [ want to know from
the Government—is this Farakka agree-
ment with Bangladesh justifiable on techno-
logical and scientific grounds? I also
would like to know from the hon. Minister
whether it was like a a model experiment
that was carried out in Poona or was it an
actual experiment that was done in the
river Hooghly?

Was the agreement signed with the Mi-
litary Government of Bangladesh on the
basis of the findings of our own modecl ex-
periment or was the actual experiment
carried out in the river Hooghly taken into
consideration? And on the basis of that,
has this agreement been justified?

I also want to know from the Government
—is it in any way an improvement upon
the agreement that was reached in 1975
with Bangladesh?

Also I want to know from the Govern-
ment—is there any technologically, scien-
tifically or nationally or internationally
accepted norm of sharing the Bangladesh
water and on the basis of that, this recent
pact has been entered into? 1 also want
to know from the Government—was
there any commitment on behalf of
the previous Government when they en-
tered into a pact in 1975, on the basis of
which this Government felt obliged to
enter into an agreement with Bangladesh?
It has been said that there is an interim
agrecment. [ want to know whether it
can be treated as a final agreement. I
also want to know from the Government
whether they can justify the sacrifices of our
short term interests in protecting the Cal-
cutta Port by this agreement instead of
a longterm solutionin the matter of distri-
bution of Ganga water with Bangladesh?
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I also want to know whether the Govern-
ment has really come to any kind of long-
term solution 1n regard to the distribution
of water from Ganga with India. [ shall
mysclf try to answer all these questions
that I have raised. But, before 1 answer
them, I will once again say that this agree-
ment is a political agreement, and the
swatement that has been made by the hon.
Prime Minister is also nothing but a po-
litical apologia in defence of a political
policy of appearing the Miljtary Govern-
ment in Bangladesh,

Sir, I know when Babuji was in Calcutta
he remarked that it secemed everybody
claims to be expert on hydrology. And
our Prime Minister said that all Bengalis
arc emotional pecople and it is no wonder
there has been universal criticism in West
Bengal against the recent pact on Farakka.

Well, Calcutta is in the heart of West
Bengal. They may be emotionally upset
or exercised but Sir, Callcutta Port is not
the port of Bengal it is rally the economic
lung of Eastern India. On it trade, indus-
try and commerce of at least en States
of Eastern India depends. Export and
Import trade of Nepal and Bhutan depends
exclusively on Calcutta Port. Further,
Sir, onc third population of the metropolis
Calcutta arc those Indians who had not
their birth in the soil of Bengal. 72 per
cent of the labour population there are the
Indians who moved to West Bengal in seek.
ing employment there. Therefore, if any
body says that the Farakka issue is the issue
of West Bengal only, it is wrong. Itis a
national issue. That national issue has
exercised the mind of West Rengal people
because Calcuttta is situated in the heart
of West Bengal.

Sir. the need for Farakka Barrage was
felt by everybody when Calcutta Port was
facing extinction. This question exercised
the mind of not only our Government but
also the pre-Independence Government.

Sir, in the early part of this century, out
of 365 days for 250 days the Calcutta port
was  workable, that is, ships with 26 feet
draft movement could come to the Port
for 250 days in a vear. b 1930 this num-
ber came down to 200 days a year and in
1956 it became 180 days a year. In
1970 it was merely s~ days a year. Why
15 it so? It is because the upland flow of
watcr was decrcasing. There are fifteen
sand-bars and crossings. There is no up-
land flow of Ganga water in the Hooghly
and us a result thereof, there is sand-bar
formation. The salinity has increased
twelve times near Palta, It was this
reason which caused anxiety to our govern-
ment and earlier governments also, before
1946. There were five committees which
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were set up; I do not want to go into the
history of these developments. Each com-
mittec recommended additional quantum
of discharge of water from Ganga so that
Aushing of the sand could be made pos-
sible. It is known to everybody that
Murshidabad was a Muslim majority dis-
strict and Khulna was a Hindu majority
district. Still Cecil Radcliul gave Khffena
to the then Pakistan and Murshidabad to
India. ‘The whole reason was that without
this arrangement Calcutta Port could not
be protected.

A number of expert committces were
there and I shall come to them later. I
waant to know from the government whether
it is a fact that since January ig77 not a
single hydrological expert was consulted
by the government whenever they met
their counterpart in Bangla Desh.  Either
it was a politician or some IAS sccretary
who had not had an iota of cxpertise in-
hydrology who looked into this matter.
But their counterparts in Bangla Desh
were assisted each and everry time by hy-
drological experts and scientists; it is
who represented their delegation. It is a.
fact that the government was giving a
verty misleading statement which bas
created a wrong impression? Both the
Prime Minister and Babuji more than
once said that only for ten days they have
agreed to a discharge of 20,000 cusecs from-
Farakka. Itis absolutely wrong: it is con-
trary to the data they have given. They
arc giving in this statement that from
April 11 to May 10,20,000-21,C00 cusecs uf’
discharge was there.

In the Pune Hydrological Research sta-
tion two experiments were conducted to
find out some data: if this discharge is
allowed for this period only, what will be
the extent of silting. It was found that the
extent of silting would be 1- 7 million tonnes.
This is a faulty and fallacious way of de-
ciding. Because siltation or desiltatien
does  not depend upon merely ten days-
of flow. Itis a gradual process, continuous
process. It is a process all over the
area and it depends upon the pettern of
discharge of water all along the year.
Therefore, in the Pune experiment, when
the figure for the whole year was fed into
computer with all the variables, it was
found that nearly 2° 6 or 2* 7 million tonnes
of deposit would be there, if this type of
agreement was entered into. This figure
was before the government. I have been
told that these figures had been suppressed.
When there was a discussion with the
Bangladesh government, those figures were
not taken into consideration.

14.00 hrs.

Pershaps to create an impression that
these figures are not dependable, there is a
sentence in the statement madeiby the
Prime Minister that “Hydrology is not an-
exact science”. Is there any science which
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sexact? Even mathematics is not as exatt
-&8 it was earlicr, because you have to start
with certain presumptions or axioms.
They only wanted to justify themselves
why they had ignored the Poona Model
Laboratory data and its finding which
-showed that if you enter into this kind of
-agreament, it will have disastrous con-
segquences on Calcutta Port.  This is not all.
There is much more than that. You may
arguc that this was a model laboratory ex-
periment. But there had been actual
real experiments in the very bed of Hooghly.
In the 1975 agreement, first there was
11,000 cusecs discharge. But after two
©or three months, this quantum was increa-
sed 10 36,000 to 40,000 cusecs. It was
imcreased during 1975 to 1976 and it was
found that there was a removal of the siit
to the extent of more than 12 million tonnes.
M this process was allowed to be con-
tinued, the Hooghly channd would bave
been saved and withun 10 or 15 ycans there
‘would have been no probelm at oll. But
“in 1976 and 1977, the quantum of discharge
‘was changed to fifty-fifty. The minimum
quantum was 27,000 tO 32,000 Cusecs.
You are talking about 20,000 cusecs. Even
‘when the fluctuation was 27,000 to 32,000
-cusecs, the result was that there was again
‘serious re-silting and also that the naviga-
‘ble channel was shifted by 200 feet. 1
Imow it may be difficult for the hon.
Minister to understand it and replv. But
Babuji repeatedly said that he was a B.Sc.
student. 1 wanted Babuji to be here to-
day. Babuji negotiated the 1977 pact.
It was Rabuji who got the Farakka agree-
ment prepared and Mr. Barnala just signed
on the dotted line. 1 ask Babuii, on what
basis has it bern done? Computers do
not fail.  All the variables were taken into
«consideration by the Poona Hydrological
Laboratory and cxperimenis, conducted
with the help of compuirrs. have shown
that there will be disastrous consequences
if this pattern of sharing of water cither for
# lean months or for the whole year is taken
into consideration. What to speak of the
model experiment? 1 iust now said that
the actua] experiment conducted in 19975
and 1976 showed that if a discharge of
36,000 to 40,000 cusecs was maintained,
there was removal of silt to the extent of
12 million tonnes. Within 10 years
Calcutta Port would have been drought to
its original health of the thirtics, where,
in a year, 200 ships of a depth of 20 feet
could handle the trade in the Calcutta
Port. Itis very difficult to understand
the commonsense—what to speak of the
scientific or technological sense—behind it.
ow dare you ignore the scientific data?
‘Was there any tangible data or not? You
signed the agreement with Bangladesh—
but for what reason? 1 want an answer
I;m the hon. Minister, abgul tll::l cffect of
model experiment, and actual experi-
sment domin the river Hooghly in 1975
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and 1976. (Z ions) I have already
said tﬁntithm:mhm impre-
ssion as if only for ten days, 20,000 cawecs
of water will be discharged. 1 will show
the data. I have mentioned about all
this. 1 want to know from the hoe.
Minister, did you find any tangible experi-
ment anywhere or any data? How did
you arrive at the conclusion that 20,000
cusecs dischage of water through the lean
months would enable Calcutta Port
to preserve its navigability—i.c. the naviga-
bility of river Hooghly?

1 know that the Government have taken
recourse to a statement made by Dr. K.L.
Rao in Lok Sabha on 16th August 1972.
What is the statement of Dr. Rao?
He took advantage of certain statements
made by Mr. Man Singh’s expert committec.
That expert committee on the river Hoog-
hly and the improvement of its hcad-wa-
ter supply, submitted its report in October

1952. It fixed the discharge of water
from the feeder canal of Ganga at 20,000
cusecs. In the same statement, Dr. Rao
;f'rea that Mr. Man Snigh had his doubts.

¢ said that, that experiment was not fool-
proof. In the same statement, he had
referred  tc  the smallness of scale
of the model. At that time, the
process of experiment—had not been per-
fected. There was no feeding of the com-
puter with data viz. questions and ans-
wers. The computer, or the proto-type, in
the modern scnse, was not available.
Therefore, in the same siatcment on the
Man Singh Committee report, it was said:

“The smallness of the scale of the models
made it difficult for the research
station at Poona to determine the
minimum drv water discharge
required to maintain the river in
the region.”

In April 1960, Dr. Rao, while prescnting
the report of the Farakka Barrage, laid the
scheme of discharge of water throughout
the year, where he mentioned that right
from 1sth March to 15th May, upto
20,000 cusecs were available. But he
again made it conditional. It was not a
fool proof or a five-vear conclusion. In
his statement, he said:

““The suggested operational programme
based on the available hydrological
data will have to be further exami-
ned and improved, with the help of
more data that will be subsequently
collected and will be tested at  the
Central Water Power Research Sta-
tion,Poona.......... "

DR. K.L. RAO agreed :

“In the last few years, the conwoversy
regarding the quantum of water to be
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let m the feoder casal during. the
lesn m -of the mid-Murchand mid-
May has been going on.”

On the basis of that, what was his final
conclusion ? In the same statement he says:

*The exact requirements of water arc
based and determined by observation
of proto-type itself. Itis, therefore, de-
cided to conduct the following procedure
for operation of Farakka Project.”

Then he concluded:

“For five ycars after the water is let down
in the feeder canal, the feeder canal will
carry the full discharge of 40,000 cusecs
throughout the year, including the lean
months.”

Therefore, it was not only a travesty of
truth but, [ should say, misleading the
House, misleading the country and playing
on the gangerous ground. They have just
taken Man Singh’s Report, which was a
very tentative report, a report of 1952
based only on a proto-typc experiment,
and they have avoided all the statements
that were made by Dr. K.L. Rao, where he
had categorically stated that, for at lcast
five yecars, experiments should be madc
throughout the year, including the lcan
period, with 40,000 cusecs of water.

This is not the opinion of only Dr, K. L.
Rao. Thereafter, Government invited
national and international experts to deter-
minc the quantum of discharge of water
from Farakka so as to preserve the Cal-
cutta Port. Itis known to you that Dr.
Hanson, a hydrological expert of interna-
tional repute from West Germany, who is
also consultant to other international bo-
dies, was invited to give his advice. When
Man Singh’s data was produced before
him, first he agreed that 20,000 cusecs may
be sufficient but, immediately, he added
a rider I have to go into further experi-
ments, make further exporiments beesduse
1 want further data, real data”. He
suggested getting date from the river it-
sci. On the basis of that experiment, he
immediately said that ¢6,000 to 46,000
cusecs would be th¢ minimum, not the
optimum, of water.

Again, in 1960 or 1962, another inter-
national expert from Netherlands, a very
well known hydrologist, Dt J.J. Droukers
was invited. Let me quote what he said:

*‘super-imposing correspoading velocity
in it during the period together with the
changes in the periods of the floods and
ebb, it is seen that the discharge of the
order of 50,000 cusecs nocd be maintain-
ed. However, taking into conventional
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allowance the plus-minus 10 per cent of
such computation it would-appearthet. .,
a discharge of the order of 45,000 cusecs
would be necemary.”

Again, the Government took the opinion of
another Indian expert, a very well-known
export, Dr. G.V. Joglckar, Director of the
Central Water and Power Research Station,
Poona. What was his opinion?

He said:

I consider that 40,000 cusecs from the
Farakka Barrage with the measure men-
tioned (he recommended some river
training measures also), the 1936 con-
dition will be restored. Though assess-
ment of the required discharge is of the
order of 46,000 cusecs against 40,000
cusecs expected from the Farakka Bar-
rage, I do not consider that a small re-
duction in the available discharge will
have any harmful effect, as the head-
water will be relatively silt-free.”

From 46,000 to 40,000 cusecs—he refers
only to a reduction frcm the upper limit,
not the lower limit.

Mr. A.C. Mitra, Chairman of the
Technical Advisory Committee, Farakka
Project, had also examined this contro-
versial issuc and stated:

“Under the present river conditions,
headwater discharge of 40,000 cusecs
willbe necessary during the non-freshed
season to neutralise the landward drift
of sediments throughout the tidal por-
tion of the river. This effect could be
expedited with a discharge of the order
of 45,000 cusecs or so from Farakka
through the feeder canal to the Bhagi-
rathi-Hooghly during the non-freshed
season, particulerly in the first few years
of the operation.”

Why did Government invite theopinions
of all these experts, why did they spend so
much money, why did they go into i-
ments and ges the opinion¥ not only of
national but everl international experts,
;ndmmmmemdi::othcdmbin‘?
The opinion of a gen an Minmster and
a gentleman ICS Secretary iy considered
more importamt on the sei¢ntific and tech-
nological sipects than thé opinionof éxperts
and has been talien into consideration
jeopardising the future not only of the Ca-
cutta Port, but the future of the economry
of the whole of éastern India,and for that
matter of the whole country.

What is the basis of sharing the watcrs?
Throughout the year India will get 37-3
to 45 per cent and Bangla Desh 62°7 to
55 cent. What is the criterion thxt
made us agree to this kind of sharing of the
waters?
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The Ganga river flows for 1,370 miles
in India and only 88 miles within Bangla
Desh; g4.7 of the irrigation potential and

per cent of the population of the Ganga
g:sin are in India; 9o per cent of the main
Ganga channc! lies1n India. Is there any
international river or agreement anywhere
where the lower riparian country, having
less than 5 to 10 per cent of that water,
claiming the major share of the water at
the cost and risk and danger of crippling
the major port of the other country ? The
port of Calcutta is still handling 45 per
cent of your exports and 31 per cent of
your imports. It was the first port of India,
but due to navigational hazards now, it
hasbeen reduced to the fifth  position.
There arc many rivers flowing through
different countries of the world, but such a
kind of uncqual sharing is completely
unparalleled in the world.

You may say. well. Bangladesh has been
historically ours; we were brethren; just
for 30 years, we werce scparated from one
another; if there is a necessity of Bangla-
desh, why should we not sacrifice
ourselves ? [s this argument justifiable?

When Bangladesh was in Pakistan, in
1960, 1961, 1962 and 1968, there had been
meetings between the  representatives of
India and Bangladesh on the question of
sharing of Ganga waters. At that time, the
Farakka project was to be constructed.
In early 1960, the quantum of water re-
quired by themn was only 3,500 cusecs ; in
late 1960, it jumped to 18,000 cusces. In
1961, it came to 29,000 cusecs; in 1962, it
further increased to 32,000 cusecs and, in
1968, it jumped t0 49,000 cusecs. There
has been 30 much of a quantum jump.
You look at the quantum jump. What
does it mean? If they were really serious,
could there be such a type of quantum
jump from 3,500 cusecs in 1960 to 49,000
cusccs in 1968, just in cight ycars ?

What s the international opinion? There
;3 a thousand million acre ft. water from
the mighty rivers of Padma, Brahmaputra
and Megna emptying into the Bay of Ben-
gal annually. At that time, Bangladesh
was in Pakistan. Pakistan could tap his
stupendous waste of a thousand million
acre ft. water. Itwasknown to everybody,
The problem of Bangladesh was not the
problem of this Barrage but the problem
of flood control. It was also the problem
of navigability, not the problem of salinity,
Thisis the World Bank report where they
have said that if a withdrawal of this
order, that is, 40,000 cusecs from the river
system of Bangladesh could cause no ex-
cestive salinity, the withdrawal of 40,000
cusecs at Farakka would have practically
no cffect on the river system of Bangladesh.
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Not only that. There can be no ques-
tion of salinity in Bangladesh; there is no
question of irrigation problem. It is-a
question of flood control. There is mo
question of lack of water there. The only
question may be; what about the move-
ment of ships ? Is it not known to you
that beyond Golan, thereis no mechanis-
ed ship lying between Farakka and Golan?
What is the justification? Is that, in a
way, we are jeopardising the interests of
Bangladesh? We are not doing that. In
no way, we are jeopardising the interest
of Bangladesh. About the problem of
salinity, no; about the problem of irri-
gation, no; about the problem of flood
control, it is just the reverse; about the
navigation problem, no. Itis an interna-
tional opinion, the World ban's opinion.

Then, yet, what is the reason of entering
into an agreement which will jeopardise
our interest, ending the future of Calcutta
port. Giving the water only 10 satisfy a
military regime, to have a smile with a
military cap, when the gentlemenis coming
here, to have his smile in Delhi. is really
baflling for me to understand. It has
been said that we had no alternative, but
to honour the commitment made in 1971,
I have no love for that lady, the cmpress
of Emergency, who entered into that pact
with Bangladesh. But it will br wrong t0
say that the committed India to any kind
of thing. There was no necessity for asking
the permission of Bangladesh for comniis-
sioning of Farakka project. Theie is no
international obligauon. Nowhere in any
country of the world where any such kind
of a dam was prepared, therc was any
necesmsity for getting the permission of
the lower riparian country, whose share
of water is less than ten percent, five or
scven percent. Yet out of the goodness
and friendship with Bangladesh Govern-
ment, they entered into a certain pact for
a few months from 11,000 cusecs to 16,000
cusecs. It was said that it was a tactical
move w allow in a friendly way for the-
commisioning of the Farakka barrage.:
Then, what happened? After just a few
months, the quantum of discharge was.
increased. ] have alrecady said that it
was 36,000 to 46,000 cusecs i 1975-76v
1 have alrcady mentioned about its result.
It would, therefore, be wripg to say -
that we had any previous commitment to
Bangladesh. It was only one year's com=
mitment. We had no previcus commit-
ment with Bangladesh, from which we
could not disentangle ourselves. We
have ourselves, of our own eagerness to-
appeasc the military regime taken the
decision.l would like to ask; is it in any
way an improvement on the 1975
pact ? That was only for onc year.

Secondly, there was a clause of joint
survey, observation and comparison of the
data of what will be the result of the flow.
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I do not want to go into that pact. There,
although it was agreed that for commiss-
ioning of Farakka, this much amount of
water will be there, yet what was said and
1 quote]:

“The two Prime Minister took note 9
of the fact that Farakka barrage
project would be commissioned

ore the end of 1974.”

1t was not a conditional agreement. They
agreed that India has a right to comris-
sion®fof its own, but it was only
a friendly gesture with that Government
that they agreed for the time being to re-
leasing 1 11,000 to 16,000 cusecs of water
for six months.

Again, it is said that it is an interim
pact. What you have entered into- is
that aninterim pact?  The pactis for five
years and the survey result would be avail-
able within three years.  Earlier, it was
only for one year and the survey was to be
done cach  year. Is it aninterim agree-
ment * Itmay so happen  that within
five vears the things may go far away. By
that time, Calcutta port may not only
dwindle and collapse, butitwill perish and
perishing of the Calcutta port wonld mean
perishing of the West Bengal and perishing
of the West Bengal would amount to per-
ishing of the economic lungs of Fastern
India.

Ifitis an interim pact and if you can
extricate yoursclf before five years, what
face willyou have ininternational affairs?
Earlier, when the pact was for one year, it
was understandable, but one  cannot
understand this  five years’ interim pact.
If you extricate yourself from this pact,
uptil now all the international opinion,
World Bank and others were lending
support to India for it claim to 46,000
cusces of water, their opinion,will be
reversed.

'
"~ ¥ Then, isitalong term solution? It
mayv  Lesaid thatin view of our exprcta-
tions  of a long-term solution, we have
sacrificed our short-term interests.  What
is the long-term solution ? Is it Ganga-
Brahmaputra linkage and joint survey ?
They have refused ; you could not even
make them agree to what Mujib agreed,
that is, & joint «urvey of the effect of the
discharge as will be apportioned between

: India and Bangladesh. What will be

the effect on the Padma channcl and also
the  Hooghly channel? You have
failed to make them agree even to
what they agreed to in 1975. In 1975
they agreed to a joint survey, observation,
<omparision and analysis of the data on
the basis of which the character of the
pactwillbe changed. Thisyear they have
mot agreed. But agreed to what ?

zp\t» Genga. AGRAHAYANA-3 /1090 (SAKS)- .
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years. I know it is for-g yeam.: But
itis not a joint observation. Butifon the
basis of the data made on a joint lurvt?' of
their own. .. Whether those ddta will'be
cooked up glata or not, God alone know-'

'MR. DEPUTY SPEAKER : The

hon. Member’s time is up. .
SHRI SAMAR GUHA : I am ' con-

cluding. : ’

About the Ganga-Brahmaputra linkage,
they have not* e any firm com-
mitment. Within 3 years they will make
a survey. Only just a survey. Just talk
and talk. A talkie-talkic butiness will be
there for 3 years. After 3 years Bangla-
desh will see. Thege may not be any
Ganga-Brahmaputra linkage even if you
want. Then what will happen ? It will
take 10-15 years. By that time the
Calcutta port will be finished.

About the catchment in the upper
region, is it possible ? Would you be
able to get water from the Kosi ? For
the last 10-15 years they have been trying
to persuade Nepal to allow onc of the
tributaries flow into the Ganga to have
a catchment— there and from that catch-
ment to increase the discharge of water
into the Farakka area. Could you do it?
Nepalis there and it will not allow. For
how many years you have been trying ?
10-15 years. Even then you could not
persuade Nepal to get into a single agree-
mentto enterinto an agreement to form
a catchment 30 as to feed the Ganga for
augmenting the Farakka d::iargc
That you cannot do. Therefore, this also
is again a day dreem that sacrifices our
immediate interests of the Calcutta port.
We have not opened up any possibility of
a long-term solution.

I will conclude with one single sentence.
It was not a sincere agreement based on
technological or scientific data, I will call
it a bankruptcy of our intelligence. But
1 know the agreement is not based cither
on technological or scientific data. They
have their data. They have deliberately’
ignored it . It was onc gentleman -Minis-
ter and onc gentleman IAS Secretary.
You will know that not a single hydro-
logical expert since January 1977 was
allowed to enter into any kind of declega-
tion or enter into any kind of talk. I
would ask. Mr C. C. Patel—after Janu-
ary 1977 did he participatc in any of the
discussions ?* Is he a hydrologist ? Is he
not a Civil Engineer , a graduate civil
cngineer who has no knowledge of hydro-
logy at all ? ,

Then I will again say. We have mis-
understood the military regime -of Mr.
Zia-Ur-Rahman. We have tried to
placate and appeasc him. What has
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[Shei Siéinar Gutia] (d) to move the Government of the
People’s Republic of Bangladesh to
result? Even the ink had not dried up review the needs of water for the
in your Farakks agrecement but within a two countries every year; and
{?’ days, the gcntll cmn-Geucnl‘, M: Z:;- (¢) to ensure the survival of the Calcutta
m;'».l \ahman d e:h'ut:m:cmedo die Port and its all out improvement
-+ Correspondent whese he India in the interest of the entire nation.”’
that India had its hand in the recent coup (1)
fn Bangladesh. This is the reward of
your appcasement of a military regime in S . R
Bangladesh, we have got.  Yet you did not ;TER{:;S)??T'\ ROY (Barrackpore) :
hesitate to offer in the form of a state- s :
Rotogicat. Juschention. but ust only. 3 That for the original motion. _the
m‘iﬁc“ apologil for yom: P° icy of.politi- followmg be subslltuu‘d.namrly —
;::lgl.l‘:i‘:l:“ t of a military regime in *“This House, having considered the
. statement made by the Prime Minis-
Thank you ter in the House on the 1 4th Novem-
: ber, 1977 regarding the Agreement
MR. DEPUTY SPB.‘KER . MO!iOI‘I hetween  the Government of the
moved: Republic of India and the Govern-
ment of the People’s Republic of
“That this House do consider the state- Banziadesh on sharing of the Ganga
ment made by the Prime Minister in Waters at Farakka and on  aug-
the House on the 14th November, 1977 menting its flow, disapproves the
regarding the Agreement between the Agreement as bring indequate for su-
Government of the Republic of India pplving water to Bhagirathi so as to
and the Government of the Pepple’s save the Calcutta Port.” (2)

Republic of Bangladesh on sharing of
the Ganga Watcrs at Farakka and on

o Sir, Prof. Samar Guka earlier has mov-
augmenting its flow.”

ed his motion and made a very detailed
survey of the background of the Farakka
Barrage Agreement signed bhetween our
countrv and Bangladesh, very recently.

SHRI CHITTA BASU (Barasat): I beg
to move:

'l'tgufor the original motion, the follow- Befure going into the details, I must
ing be substitued namely : — state, at the out-set, that for whatever has

ey s . . happrned. 1 <hall not blame thr two
This House, having con.sndcreq .the honourable gentlemen sitting on the Trea-
.sv.at;:‘mcm made by the Prime Minister sury Benches, who are representing the
in the Hou;c. on l:c 14th November, Government, in this discussion namely Shri
L9¢:7cz; ::Egm',:?n:n:nmmﬁ; lt,:l.t(-: Atal Bechari Vajpayee and Shri Surjit Singh

b e ubli s unf .
of India and the Government of the Barnala hrcause. unfortunately, they were

s . at no stage, seriously involved in the Fa-
:ht:ngl:gso:lmczugl:c °f‘5:nghd°’:.’ on rakka Barrage negotiations. So, it is not
kka and op a nga!_ t_crsﬂat ara- surprising that they will not have much
wmmn to“ﬂ';en g‘g s 9‘”; rC-r knowledge nor such sentiments associated
India to take the followin"’gc:?em;:'}—o with the Farakka negotiations.

(a) to regulate the quantity of Ganga I also want to state emphatically that
waters sought to be diverted from though newspapers had called this agree-
the main through various up ment as a sell-out for political purposcs
stream projects already exccuted or and though they called this agrcement as
to be exécuted in future in order fo a black agreement, they had no inténtion
ensure tfhe maximum availability o of questioning the motives of those who
of head water flow at Farakka veass have signed this agreement. Possibly what
meet the minimum needs of flow @i they have done was to their best inténtions
during the lean months considerel -+’ and the purest possible motives. Brut,h what
nécessar ; v has come out as the outcorne of that 1s
Cdcuttay P':‘::t; the survival - of that the interests of the Calcutta Port, the

(b interests of West Bengal, the interests of

) to augment the . hundred million people who are being star-
s he flow at Faraka; ved by the Calcutta Port in its hinterland

(c) to prepare a comprehensive greater have been bartered away and Shri Samar
a Basin Scheme with the Babu was very correctly pointed out

object of augmenting flow of water that it was for getting a smile out of the:

at Farakka ; military regime. Let me make it quite clear
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that I havegone through the Prime Minis-
ter’s statgment very carefully and also I
have gone through the agreement reached
very carefully. There is no economic or
technial consideration that was shown
with regard to this agreement. In fact, the
Prime Minister himself in his statement
on the 14th November, has said :

“The hon’ble Members would also
appreciate that the negotitations in-
volved not unly the sharing of waters
between the two countries—nor only
augmentation of its flows—but also the
paiitical imperative of improving rela-
tions with our closest neighbour, which
is an acid t~st of the effectiveness and
credibility of our entire foreign policy.”

But. this acid test of our credibility of our
foreign policy is to prove that you are a
very good negotiator, you are very fast in
signing agreement to prove that vou arc
very peace-loving. But, you have not gone
into the technical consideration: you have
not also gone into the interesis of the
calcutta Port. This agreement on the shar-
ing of the Ganga waters a' the Farakka
Barrarne was to scll awav our rights with
or without intentions. If I mav say so, that
was not on a technical consideration as to
how much of water does Bangladesh need
from the Ganga. Bangladesh will need only
6,500 cusecs—5,000 cusecs for the Barrage
and the rest for Ganga Kabadat Project.
What vou have given is this. You have
given them in the leanest period-April-May
62- 5 percent of the water which amounts
to 55,000 cusecs in the leanest season. Out
of this, 47,000 and odd cusecs of water  will
flow down the Ganga which will not serve
the interests of Calcutta Port and it will
not serve the entire port but it will serve
the interests of Military Junta, the paolie
tical interests; they are torturing the
prople of Bangladesh. This is  what the
agreement amounts (o,

So, Sir. as Samar Babu had very aptly
pointed out, this is not based on the
technical advice. 1 may remind here that
when this countryv was partitioned, 1 was
one of those unfortunate victims of that
partition, It was Shri Radcliffe. who drew
the map of India. He divided India. And
he awarded Murshidabad District to India
though Murshidabad was a muslim maj-
ority district, instcad of giving that
Hindu-majority district of Khulna to India.
Murshidabad was awarded to India. Even
the judge, Radcliffe had no knowledge
about the Calcutta Port. That was why
he wanted that the place of Farakka should
fall within the Bengal and not in Bangla-
desh. This was the judgment of that British
Judge who had no knowledge of the Indian

Ferakka (M)

conditions but whoshad anly reed. the re-
port given by different experts. The pro-
blems of this port were studied as carly
as 1953 by Sir Authur Cotton and were
continued by Vernon Harcqurt in 1896,
by Mr. Reak in 1913, by the Stevenson-
Moore Committee in 1916-191g, by Sir
William Willcocks in 1930, by Mr.
T.M.Oag in 1939, by Mr. A, Webster in
1946 and by ‘Mr. Walter Hensen in 1957
among others who gave this decision.
He had in mind these reports. We have
not had the consideration of going through
all these reports. If T may sav so, the
Administration which began the negotia-
tion for Farakka has changed, the political
leadership has changed but two people
have remained unchanged, namely, cne
is Babuji, who is the Defence Minister
and who as Food and Agriculture Minis-
ter calier conducted the negotiatiors. The
second is the Foreign Secretary who conti-
nues to be the same though the change
in the Government.

Sir, I have a copy of the excerpt of the
speech of our Foreign Secretary made  at
the United Nations when Bangladesh
tried to internationalise the jssue. The
Foreign Sccretary had said in that speech
that less than 40,000 cusecs of water still
can not solve the problem of Calcutta port.
He was not then talking through his head,
In fact, he was only repeating what the
cxperts had said carlier that nothing
Iess than 40.000 cusecs can save the Cal-
cutta Port.

Sir, it is not a question of saving the
Calcutta Port alone. In the Calcutta Port
traflic has gone down from 11 million.
tonnes to 7+ 5 million tonnes in 1974-7=,
It relates to the whole ecological plans
in the lower reaches of Ganga. Unless fresh
water comes into Ganga every day salinity
of the water goes up. Formerly ships used
to ply upto Allahabad. Ncw in the upper
reaches of Ganga there is no navigability.
Sir. it is not only a question of survival of
Calcutta Port or for that matter people of
Calcutta where 8 million people live but
it is also the question of survival of the
economy of India. We have-bartered awav
Farakka for the sake of having a good
agreement. I know in international agrec-
ments it sometimes. happens that we have
to give and take,

Farakka bairage was not constructed
for political reasons. When the work was
taken up on this project in 1962 the con-
siderations were economic. At no time
had the then Pakistan Government agreed
to building the barrage. It was onlyin
1974 when the friendly Goverrment
0? Sheikh Mujib was established in
Bangladesh that we could come to an
agreement that the Farakka barrage could
be commissioned. So, if this whale barra ¢
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was constructed for cconomic reasons
how can the political considerations or the
question of improving relations wi}h our
neighbour or the acid test for effectiveness
and credibility do come up now ? I do
not know. Does this agreemeat promisc
anything for the future ? It gromises only
one thing, that is, in the lcanest period—
April-May —when Calcutta port would
need 40,000 cusecs of water it will get only
20,000 cusecs of water. The tidal bores whi-
chform-rly used to happen for only o days
have incrcased to 160 days and hydro-
logists say that in five years it will be 200
davs. Nn ships will ply in the port of Cal-
cutta. In 1936 ships upto a draft of 26
f-et were coming into the Calcutta port:
now even ships of 18 feet draft could
nst come into the Calcutta port. There is
no future. This agreement does not spell
out anvthing for the future. The Prime
Minister’s statement says that it is a short
term sacrifice. The statement says :

““We have accepted the short term
sacrifice involved in the arragement
for sharing because it is also linked to
measures for finding a solution to the
long-term problem.”

What is the solution to the long term
problem that the government has in mind ?
Before this agreement was signed word
had leaked out when Babuji came back on
April 18th, Bangla Desh had said : we will
talk about Farakka oaly if you talk about
giving back those political refugees who
are there in Meghalaya, It was agreed that
the political refugees would be driven
out. We hoped that we would get the grace
of the military regime but we did not get
it. Qur Prime Minister met Zia while in
London on Junc . There also was the
same talk. Jiasaid : give back our refugces
and those p~oplr who are against our
undemocratnc regime and we will talk.
At that time word leaked out that only
2n,0n0 cusece of water would be available.
On behalf of my party. ac a worried citizen
of B2ngal, I met the Prime Minister on the
12th. 18 days before the agreement was
signed and the Prime Minister told v« :
vou have vour patience; we will see thar
the best interests of West Beneal and India
will be served. An all-party delrgation of
West Bengal met the Prime Minister. When
the Prime Minister of the country asoures
the delegation, when he sa-« that if -ou
create a row over this, my hands will be
weakened. nobody takes to political agita-
tion. We did not take to political agitation,
What did weget ? 20,000 in the leanmon-
ths after spending 150 crores and 13 vrs,
No ships will come to Calcutta. I requent
Mr. Vajpayee to come to the port of C-1-
<cutta knd sce how a port which was the

second biggest port in India has now come
to occupy the 5th position. In five years
it will go down to the 10th position. You
will gee how the city is dying, how the port
is dving, how a city is sick, a city which has
alreadv been hit by the truncation of the
countrv, how it hasg been hit by natural
calamities and how it is dving and then
he can tell me. We are not interested in
taking acid test for our foreign policy. It
is not my purpose to impute motives; we
do not want to weaken our leaders’
hands in international negotiations by say-
ing that thev acted under pressure. T say
that thev acted in haste to prove that their
forrign policv was sound: thev acted in
haste to save the military regime which
is on its last l7gs in Barcla Desh and <acri-
fied the interect of the porr of Caleutta,
the state of West Bengal and the whole
of the eastern region. I' has not been the
practice in this House to disapprove inter-
national treat and for reasons which I
mentioned I have given a substitute motion
calling for the disapproval of the treaty
though I know that it is not the practice
in this House. It is to record my disapproval
as a citizen of West Bengal of this treaty
which in future vears will strangle our state
to death.

SHRI SOMNATH CHATTERJEE
(Jadavpur}  Sir, [ rise to participate in the
discussion with a full sense of responsibility
but with deep anguish in my heart. While
laying the copv o?the agreement on Farake
ka on the Table of the House on 14th
Nevember, 1977, the Prime Minister said
that the problem must be seen as non-
partisan national issue. We also want to
do it. But when we find that the State
Governments vitally concerned with this
matter were not consulted at all and were
not taken into confidence, we feel that the
larger national interest was not kept in
mind. We vield to none in our keenest de-
sire to have the most cordial and friendly
relations with the people of Bangladesh.
We feel that bilateral issues should be sol-
ved by bilateral discussions and negotia-
tions and ~greements. That is why we were
concerned when an attempt was made to
internationalise the issue, which would
not have heen to the benefit of either coun-
trv. We also realise that this agreement
cannot be undone and it is not that we
ask for the scrapping of the agreement.
But it is my dutv to place before the House
and through it before the country the real
problems that have to be faced as a result
of this agrecment, because we feel that it
is the duty and responsibility of the entire
nation to find out a solution and to act
speedily and with seriousness and sincerity.
Otherwise, if West Bengal dies, the rest of
India will not survive. But at the end of
the discussion, we will have to ask our-
selves, and I hope our esteemed Foreign
Minister will answer, as to' at what cost
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and what, ot has this agreement been
arcived :'t. Pandit Jawaharlal -Nebru on
16th August 1962 said:

“If the port of Calcutta gocs, where
will the aty of Calcutta be ?”

Even our present Prime Minister said )
in the Housc the other day:

*“No one in India can Minimise the
importance of this port for the ciiy of
Calcutta and for the economy of the entire
eastern region on which depend a _vast
segment of our population.”

“We wonder whether these hard facts were
kept in mind, because we {ind these are not
rcgcctcd in the agreement. We have necess-
arily to sav that these facts were not borne
in mind. During the long three decades of
Congress regime in this counuy, we have
found that the development of the eastern
region has remained an anathema to the
powers that be. We have been charged
with emotionalism. I am not ashamed to
be ane motional person. But when we feel
that people who have given the National
Anthem to this country have received only
national apathy, if not antipathy, surely
we have some grievance. | demand that the
Central Government should give due re-
gard to the problems of the eastern
region and provide for its spcedy develop-
ment. Shri Samar Guha described Calcutia
port as the economic lung. I would
describe the River Hooghly as the very
lifeline of the people of the eastern region.
Our real and genuine apprehension is
that as a result of this agreement, this
lifeline may be snapped. Therefore, this
is not just a mere matter of bilateral agree-
ment between two countries. We have no
enmity with the people of Bangladesh, but
what was the object behind the project
of Rs. 156 crores—as it was thought of|
and implemented ? I want the Minister
to reply; was the Farakka barrage project
formulated, conceived and carried out for
the purpose of saving the Calcutta Port—
or not ? Was it not the main object for
spending Rs. 156 crores ? According to
your political considerations, you have
entered into an agreement: but I would
have understood it if, in this lengthy state-
ment of the Prime Minister, that fact had
really been adverted to. I am not entering
here into the question whether an interna-
tional issuc lie this should be discussed here
or not. We have our reservations, not on
the basis of considcrations of external rela-
tions, hut from the point of view of saving
a large number of people of this country:
and since the Prime Minister has agreed
that it is a vital thing, and that the
future of the Calcutta Port is vital for the
economy of the country, how can you
completelv ignore the practical aspect ?
T do not wish to go into great details: but
1tis necessary, and it is my duty to draw the
attention of the House to this, The Prime

2389
Ferakka (M)

Minister himself has said the other day ..
that the Farakka barrage project hawbeen -
designed mainly for protection and
improvement of the Calcutta Port. T should
have thought that it was wholly so. The
sum total of the situation is that our country
has provided the entire cost of Rs. 156
crores, for this project which will neither

rotect nor improve the Calcutta Port.

his is not the feeling of the people of this
country, of West Bengal or of the castern
region alone. We have been told for the
last 100 vears that unless there is a dischar-
ge from the upland into the river Hooghly,
the port cannot be saved; and this was not
a political point of view. This was the un-
animous view of international experts, as
also of our national experts. The reason is
this. Owing to the diversion of the main
flow of the Ganga into the Padma, less
and less water flowed into the river Hoog-
hly, from the Ganga, vie Bhagirati. I am
reading from a report of the West Bengal
Government :

“This has caused progressive deteriora-
tion of the Hooghlv, During the 3 mon-
soon months, the drift of the silt and
sediment brought down by the mon-
soon flow, is sea-ward. During the
remaining g months, when there is
no up-land discharge, the flood tides
from the sea which become strong,
re-distribute the material to the upper
reaches, where it accumulates.”

14° 59 hrs.

(DRr. SusHiLa  NAYAR  in the Chair}

There have been 11 expert reports, between
1853 and 1930: and the unanimous deci-
sion has been that 40,000 cusecs were
necessary and that there has to be some
availability of water from the uplands.
It is very important to note that dredging
of the river bed alonc will not be sufficient
to protect it.

15 hrs,

This i3 very important. They felt
that improvement by dredging had
reached its limit and all of them thought
that adequate head-water supply to the
navigation channel by diversion from the
Ganga could provide the only remedial
measures. Then, that happened ? In 1948,
the Central Board of Transport initiated
the Ganea Barrage (Farakka Barrage)
investigation for improvement of the
head-water supply to the Hooghlv for the
benefit of the Port of Calcutta. On 22nd
February 1957. Dr. Walter Hensen, a
German engineer of international repute
on tidal hydraulics. came to this country at
the invitation of the Government of India
in connection with the Farakka Barrage
studies and he was asked to give a report.
He fully recommended the proposal ~fot
construction of a Barrage across the Ganga,
The Farakka Barrage Ptroject was based
on Dr. Walter Hensen's report and the pro-
ject was takén up for implementdtion.some

time in 1963.
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dn January 1962 the Caleutta Port

Commissioners
‘Jic Department
port. followed the st by the
Central' Water aud Power Research Station
of Poona, foliowed by D:. Walter Hensen
in 1967, by Dr. D. V. Joglekar, Director,
Central Water and Power Research Sta-
tdon, Poona, in 1968, by Dr. J. J. Dronkers
the Chief of Hydraulic Research, Govern-
ment of Netherlands in December 1968,
the Director, River Research Institute,
est Bengal, in March 1969, by Shri A. C.
Mitra, Chairman, Technical Advisory
Committee, Farakka Barrage Project.
Again Dr. Walter Hensen was consulted
in 1961 and he categorically stated that
a supply of the order of somewhat higher
than 40.000 cft. is nerded throughout the
year to reverse the process of sending up
ship route to Calcutta Harbour.

All these studies, investigations and
conclusions have been unanimous. So far
as their recommendation is concerned, it
is that 40,000 cusecs was the minimum
quantity that was required. This was not
some ad hoc idea that was given by onc
cxpert, or by some people of West Bengal
without proper study. This is not our
figure, this is the figure which has been
given from 1948 bv experts in this line.

It was cvident that the river problem
had been investigated thoroughly and for
a very long period of time, and the Central
‘Government also had accepted the position
and reiterated that there was absolute
need for diversion of 40,000 cusecs of Ganga
water into the Bhagirathi throughout the
year.

The Farakka Project was formulated to
achieve, what has been decided by experts
as the minimum quantity of water, 40,000
cusecs which has to be diverted. Now
the other problem, was in the mean time,
various upstreams projects were allowed to
be sanctioned for diverting the Ganga
water. It was to study this problem that a

roposal for setting up of the Ganga Basin
&’ner Study Organisation was: mooted by
the Special Cell in 1956 and Shri K. K.
Framji was appointed as the first Chief
Engineer by the Ministry of Irrigation and
Power in 1956. The purpose of setting up
this organisation was to collect dependable
discharge data at about 60 sites on the
Ganga and its tributaries. This is very
important.

1 am reading from an article by Mr.

Debes Mukerjee, a well-known expert.

scanother function which this organi-
ontion weer ontrusted with was to exe-
mine the propmals for withdrawal of
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Ganga water, and if need be, to propose
prectiophsle qzn:mnm in the pattorn
of irvigation the upstream projeats
for minimising the consumptive water
requirements of the proposed prgjects
in the critical months of minimum flow
in the Gangs. Such adjustments were
very much necessary for the maximum
conservation aof the supplics of the Ganga.

For some unknown reasons, the above
practice of koeping a control on the con-
symptive use of thilmwnen abowe
Fa was.radically changed in the late
sixties. By 1969-70, when the completion
of the Farakka Barrage—the largest of
its kind in the world—was very much
ia sight, the same Ganga basin organisa-
tion in the Ministry of Irrigation was
activelyengaged in clearing quietly
some major projects for ?arge-scalc
diversion...... .

This is very important. Here no inter-
national question is jnvolved. It js a
question of diverting water for purposes
of use in other States. And that was done
after the Farakka Barrage scheme had
been approved and implemented.

The article continues:

“ . ..large-scale diversion of waters
from som¢ major tributaries of the
Ganga. as also a large number of
medium projects for diversion of waters
from the Ganga and its tributaries for
consumptive use during the dry
months.”

The hon. Prime Minister said:

‘“‘Mecanwhile, as the nation has pro-
gressed and as agriculture has moder-
niscd. the demand for consumptive and
non-consumptive usc, particularly lor
irrigation, of the Ganga water has in-
creased and is likely to increase even
more rapidly in future. Therefore, ratio-
nal .arrangement for increasing the
availability of water through some long-
term scheme is imperative for meeting
both our upstream and downstream re-
quiremeats even aside from the needs
of Bangladesh.”

Therefore, the hon. Prime Minister has
admitted that in the upstream irrigation
projects a large quantity of Ganga water
is being diverted, but there is no proposal
as to what is to be done in regard to the
diversion of water in the upstream for the
other irrigation projects. Now, the result is
that today though the Farakka Barrage
was brought into existence for the Calcutta
port to get this minimum quantity of water
it will not get it under the agreement. On
the other hand, a large quantity of water
is being diverted to the other irzigation
prajecas. We do not want that any Ssate
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should &uﬂ'et for want af ;iscigation or
water facilitics, but 50 far as the Calcutta
.port is concerned, we cannot save it by
digging tubcwells while you can have
irrigation by proper tubewclls. What is
the way out ?

T do not want to say anything which
will create any misunderstanding between
our country and Bangla Desh with which
we want the best of relations, but my
appcal—not only appeal, it is our de-
mand—is that you cannot allow the Cal-
«utta port to die an unnatural death be-
cause of the poley that you have adopted.
FEither you give that water from the
Farakka Barrage or you see that the
Ganga water reaches up to the mouth of
the Bhagirati, the mouth of the Farakka
barrage, and that there is greater dis-
charge of water there, so that we can have
better results.

The hon. Prime Minister said in his
statement in the Lok Sabha:

‘““Hydrology is not an exact science
and, therefore, hydrodynamic model
studies are not capablc of predicting
effects of withdrawal within negligible
margins of error.”’

Probably it was to meet the possible point,
the obvious point, that has been made by
<xperts in this country. unanimously re-
commending a particular quantum of dis-
<harge. It further says:

“*However, on the basis of both model
experiments and prototype studies of
actual effects so far carried out by Indian
engincers, it can be stated that the
schedule of withdrawals agreed upon in
the Agreemeat, would enable us to arrest
further deterioration in the Port of
Calcutta and, with the help of such other
measures as dredging, river training,
prevention of soil erosion, etc. to bring
about improvemeat in the Port.”

Therefore, it is realised and it has been
admitted that the low of water that we will
get from the Farakka after this agreement
will not be sufficient to keep even the Cal-
<utta Port functioning. Such other mcas-
ures like, dredging, river training, preven-
tion of soil erosion, etc. are essential steps
t0 be taken. Where is the indication of it ?

The hon. Prime Minister, on the other
hand, said :

“The improvement of Calcutta Port
as a result of headwater aupply from the
Farakka Barrage is bound to take time
and canpot be achieved tao quickly.”

Farakka (M) »

What is the solution then ? Certainly,
I am not disputing for a moment, or
doubting for a moment, that the Prime
Minister has not got the interest of Cal-
cutta port in mind. I had the occasion to
go with an all-party delegation of West
Bengal legislators headed by the Minister
of Irrigation. When we called on him,
he was kind enough to assure us that
nothing will be done which will prejudice
the interests of Calcutia port. But if he has
not been able to do it, how does he propose
to save the Calcitta port? The Calcutta
port is not a symbol. the Calcutta port is
not be considered in isolation. It is a part
of the economy of this country. It is a life-
line of the people of this country. We have
becn asked to make sacrifices and we have
made sacrificed for the nation. Let the
nation now make sacrifice for us. That is
what we only want,

SHRI M. S. SANJEEVI RAO (Kaki-
nada) : Mr. Chairman. Sir. the Agree-
ment between the Government of India
and the Governmei: of Bangladesh in shar-
ing the Ganga waters nor only disappointed
the entire country but depressed the cntire
nation. The Farakka Agreement does not
just involve the Calcutta port alone. But
it involves the cntire 6oo million people
of our country.

The trade from Cajcutta used to go the
rough the sca, through the Hoeogly river
which has a distance of nearly 200 km. The
deterioration of the Calcutta port started
with the silting of the Hooghly river which
is due to the sca tides coming from the
south and lack of regular flow coming from
the north on account of the sudden change
of course of the river Ganga which had
been always flowing through the
Bhagirathi, started delivering into an
other channel, due to a sudden and
devastating carthquake in the year 1972.

With that the, decline of the Calcutta
port started. 1 am sorry to say that the
traffic handled by the Calcutta port in
1974-75 isjust 7- 5 million tonnes compared
to 11 million tonnes in 1964-65. Calcutta,
the biggest city in the country with a popu-
lation of 8 million people is a commercial
nerve centre and an industrial heart of the
Eastern India. What is the fate of this great
city now ? It ijs dwindling. May I tell you
only it served the entire eastern India but
it also served the countries, like, Nepal
and Bhutan, Several Committee, to be
exact, 19 expert committees went into
details as to how to rehabilitate this port.

FEngineering expert like Sir Arthur Co-
tton, Vernon Harcourt, Stevenson and .Sir
William Will cock were of the opinion
that dredging and excavation of a new
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shipping channel was not the answer, but
construction of barrage across the Ganges
at Farakka was the only answer for reha-
bilitating this Calcutta Port.

With this historic background and with
the full knowledge of not only the then
East Pakistan and the present Bangla
Desh, but all the world c mmunities, India
completed the Farakka Barrage in the vear
1975 at a cost of Rs. 156 crores.

We must be prnud that our designers
have built this great Barrage. The ex-
periments condncted by the Hvdrolic
R~srarch Laboratories of the Central
Water and Power Commission after build-
ing the medele have proved that ovr scien-
ticte are sccond to noae. Th:anks to the re-
so'ute and dynamic leadership of the
earlier Government, we could get ncarl_\'
40,000 cusees of water 1n the vear 1g7b.
As a result, the port authoritics raported
that there was no need for dredging the river
for thirty miles down the port. The cha-
anel itself was stakilised and 26 feetdraft was
achieved for the whole year. This is exactly
what the scientists had predicted after their
hydrological tests in the laboratories
and this tallied with the resultsachic-
ved after flushing the Hooghlv river to
the extent of 40,000 Cusecs after building
‘this Farakka barrage.

India is served by three perennial rivers,
the Indus, the Ganges and the Brahma-
putra ami we can call the river Ganges
truely Indian, the reason being that the
main channel of 1925 kilomecters flows
through the Indian territory 141 kilome-
ters passes through Bangladesh and only
112 kilometers is the common river boun-
dary. May | emphasise here that the
Farakka Harrageisbuiltacrossriver Ganga
where 999, of the catchment area of this
river lies in India and 94.5%, of the ulti-
mate irrigation potential of this river is in
India anc 949 of the population
in the river n1sin i< in India

Sir, after building this historic Barrage
at a cost of Rs. 156 crores mainly to feed
the Calcutta Port, what do we get out of
this Janata Government  agrcement?
We get only 37.5% of the storage capacity
compared to Bangladesh getting about
62.5%. Please remember that we have
built this barrage not to stabilise and re-
gulate the water supply to Bangladesh but
to feed and rejuvenate the Caleutia port.
We just get 20,000 cusecs whereas we need
a minimum of 40 000 cusecs  to save the
Calcutta port.

Now I com:toonc more mainpoint. It
is a pity ‘that the government proclaims
that itis not a political' problem but a
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technical problem. MayIaskyou? Did
you {avolve any technical man mt? Al
the negotiations are handled by a bureau-
crat. So also if you refresh your memory,
in the Indus waters dispute our maia spo-
kesman was the Chairman of the Central
Water and Power Commission of the Irri-
gation Ministry. Now we have techni-
cally competent technologists but we have
not associated them in this matter and
suddenly we have made a change from a
technically compctent technologist to a
white-collared burcaucrat and that is why
we are in this terribleness.

Then, Sir, did we analyse this problem?
Whatare theexact requirementsol Bangla-
desh and of India? Arc we aware that
Bangladesh is having e¢nough water re-
sources todivert to theirirrigation purposes.
You are awarc that Bangladesh is not only
having Padma, Brahmaputra but the
Meghna river also and their tributaries to
cnhance their water supplies.  Are we not
aware that the then Pakistan wanted only
2500 cusccs?  Are we not aware that the
World Bank assessed the requirements of
Bangladesh at 5000 cusecs. But with all
that what did we do? Wegive 62,5% of
the storage capacity. Now if you go into
the detailsof the Bangladesh’srequirements.
the Farakka barrage feeds the river Padma
and Padma in turn fecds its tributaries,
Gorai and Madhumati which feed the
three districts with a populaticn of g0
million people. The main requirement of
Bangladesh for Ganga waters is for irriga-
tion under the Ganga-Kobadak project.
and they need only 1500 cusecs for this
purpose and they need another 5000
cusecs to be pumped irto Gorai during
the lean scason and all told it may not be
more than 9ooo cusecs whereas we have
provided them 20,000 cusecs. We drew
35,000 cusecs in 1976.  On the other hand
what is the requirement of India? (Cn the
other hand the river Ganga loon.s large
in the economy and in the socio-economic
and cultural life of people in habiting the
Ganga basin. The geographical area in
India dependent on Ganga waters is
nearly 211 million acres. Nearly 250
million people live in this Ganga Basin area.
Only one-fifth of the population get the
proper irrigation facilities. Now, unfor-
tunately, if we take the distinction that
our country has the lowest per capita
incomein the whole world, then the eastern
region has the distinction of having the
lowest per capita income in the entire
country.

Now, I come to Calcutta Port. You
know, Sir, that I have already told thas
Calcutta Port started declining rapidly
with thessilting of the Hooghly river.  Now
itis only handling 7. 5 million tons whereas
it used to handle half of the foreign trade
in the carlier years. Whereas the other
ports like Madras, Bombay and Vizag have
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doubled their foreign trade and actually,
it hal come down from the second position
in 1961 in the matter of handling of cargo
to the fifth positionin 1971.  In this way,
Calcutta port is going down. When we

into the details of the industrial growth
Fr? W est Bengal, on the castern sector, we
find that the growth ratc is deteriorating
as compared to the rest of the count?'
mainly due to the inefficiency of the Cal-
cutta port and its dwindling capacity to
handle the e¢ngineering cxports.

According to the Engincering Export
Council, they have fixed the target of
Rs. 575 crores worth engineering goods
for the country. Thev fixed
Rs. 120 crores only for the Eastern India
cventhoughthrvall know thatin the whole
of Inlia, onl+ in eastern sector, we have
all the steel plants located —Heavy Engi-
neering Corporation at Ranchi and a
number of engineering concerns are in the
castern India. The share of Eastern
India engineering  exports  in 1975 is
only 15", of the total all India exports.

If vou check up vour memory, in 1966
West Bengal had the distinction of export-
ing 66", of the engineering goods of India.
So, what I am trying to conclude is this.
It is because of the Calcutta port’s
inelfiziency the industrial growth of the
Eastern India has collapsed. So the flow
of 40,000 cusecs of water for the Calcutta
Port is a must.

I now come to one more impoertant
aspect. With all the sacrifices what do
we get from Bangladesh in  exchange—
not evei a commitment for cooperation for
connecting  Brahmaputra  with  Ganga.
This is very important point which I
request the Prime Minister to think about.

If vou recollect, in the early fifties,
after the partition of India and Pakistan,
we bad asimilar problem like the Farakka,
the Indus River dispute.  There, with the
monetary help of the World Bank. we had
a package deal according to which the
castern tributariesSutlez, Beas and Chanab
of the Indus was exclusiy ely given to India
and the World Bank and India intrunwili
help Pakistan t» builit Mangla Dam and
Therbala Dam across the Indus to aug-
ment their watersupply. I want the Prime
Viinister that we shonl:d aleo have asimilar
package deal regarding the Farakka so
that Bangladesh Government will cons-
truct the link channel connecting Brah-
maputra with Ganga. You are all aware
thatatnotime Brahmaputra discharged less
than one lakh twenty thousald cusecs.
It discharges 2,00 lakhs cusecs in April
and it discharges 5 lakhs of cusces in May.
With this fantastic river, once we connect
Bralimaputra with Ganga, there won't be
any shortage of water. With this present
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Farrakka agreement, I am absolutel
certain that Bangladesh won’t move a.nwcz
for constructing this link channel until all
the three years are ovgr, and we wil] start
all over again. So, 8ir, Iappeal
to you that at lcast after one year let, us
negotiate and sec that we have this package
deal so that Bangladesh agrees to construct
this link channel connecting Brahmputra
with Ganga so that and at least after 4
ears the efficiency of Caleutta port is.
improved and inturn the industrial growth
is cstablished in West Bengal thereby creat-
ing stability and prosperity in the country.

SHRIKRISHAN KANT (Chandigarh)
Madam Chairman, today in this House
we are not merely discussing the Farakka
agreement butalso the changing geography
and history of the region in the last more
than 200 years.

At the outset may I refer to the earth-
guake of 1962 which changed the geo-
graphyof thisregion. Haditnotchanged
the geography of this region, the water of
Ganga would have continued to flow in
Bhagirathi and Hooghly and there would
have been no problem. But when earth-
quake took place the water started going to
the area which is now Bangladesh and it
started not merely giving water for crops
but also for ecological purposes to the
people of Barisal, Pakkawali and Faridpur.
If for more than 200 years the area had
not been using these waters then to the
problem of salinity probably the Govern-
ment and experts might have found certain
solutions which weare now finding through .
Farakka. :

In the meanwhile another geographical.
change took place. That was in the year
1947 when this area became two countries.
In the meanwhile some other historical
changes have also taken place. Earlier
we were under the British and then India
became free. At the time of partition, as
my friend have also said, Redcliff carved
out a line so that Farakka barrage could
conic to India and we could build a bar-
rage there 5o as to save the Calcutta port.
Some experts say if Redcliff had been more
considerate and had drawn the line 10
miles more East then the Farakka could
have been built at a more appropriate
place where straight waters could be taken
from Ganga to the Bhagirathi. But that
did not happen.

Another historical change took place in
that area. First it was India, then it
became East Pakistan and now itis Bangla-
desh. Further when Bangladesh  was
formed. there was Banga Bandhu, then
came Khandakar Mustaq Ahmed and
now there is Gen. Zia. Because of thege
changés that have jaken place sometimes
sentiments, efotions, "prejudices and.
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iaterests clashed and also some of the thi

which are being said herc and outside
would not have been said. It would not
‘have clouded our vision to have a balanced

.look at the whole situation.

Another historical fact which this Go-
vernment had to undertake was that
Mrs. Gandhi had signed an agreement
with Mwjib in 1975. Madam Chairman,
Shri Samar Guha in his speech has said
that this is something which this Govern-
ment has done to appcase the military
regime of Bangladesh. May I say that I
am not fond of military regimes any where?
.1 am for the establishment of human rights,
civil rights in all countries; sometimes we
criticise that and we are misunderstood
in Bangla Desh. We must make a dis-
tinction how the government does its work
and how we as a people feel about cer-
tain things. Here we are a democratic
But a government has to deal
with another government. Here we can
have our views: we can cxpress our views
and demonstraic against somc policy.
But the government of a capitalist country
has to deal with the government of a
socialist country; a democratic government
deals with a dictatorship and sice  versa.
That is why 1 am not here to criticise what

-the carlier regime did or what the new

me did. It is a continuous process.
we deal with a country, we dcal

with the people of that country. Rulers
or governments come and go but it is the
people who live, who cultivate the lands,
navigate the seas and rivers and who lead
their lives and do their work. If we look
at this agreement from this point of view,
I say that it is an advance from 1975.

I know the problem of the Calcutta port.
My friend Samar Guha read out from
certain reports and said that experts had
said that they needed 46,000 cusecs, 50,000
cusecs or 56,000 cusecs all the year round.
When Farakka barrage was constructed the
capacity of the canal was kept at only
40,000 cusecs. Even though experis had
been saying like this, when Farakka
barrage was constructed, technologically
m' felt that 40,000 cusecs would be needed

so they constructed the canal with a

-(:tgacity for 40,000 cusecs. There may be

er reasons. But the main question is:
why was the capacity of the canal kept at
40,000 at that time? Why not 60,000,
45,000 or 50,000 as recommended by
experts carlier? The optimum flow re-
quired or possible or useful must have
been the main consideration at that time,

SHR1 CHITTA BASU The ex-
pert's that 40,000 cusecs of water
‘'was for the survival of the Calcutta

-port had nothing to do with. . ..
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. MR. CHAIRMAN : Pleasc do not
interrupt him now; you can have your say
when your turn comes.

SHRI! KRISHAN KANT : The fact
is that the canal has been constructed to
take 40,000 and it cannot take morc water,
It means that all the facts and figures read
out by Shri Guha and othershad  become
irrclevant when you finally decided in
1960 that we must have a capacity of 40.000
cusecs. New he read out one part of the
speech of Dr. K. L. Rao. After carrying
out the tests finally the Ganga barrage
project was prepared in 1959 and when the
project came up for approval, the Plann-
ing Commission observed :

*“The Planning Commission had
accepted the project as being necessary
for the preservation of the port of Cal-
cutta and for its other side benefis. On
the basis of general consensus of techni-
cal opinion the scheme was technically
sound.”

Even if there is suspension of the withdrawal
from the barrage during March--May,
even if there is zero discharge during March
—May, the Planning Commission says on
the basis of technical expert opinion that
the Farakka barrage was the correct thing
to be done. They knew this problem at
that time. The whole issue must be looked
in perspective. When water came for
the first time in 1975 after the agreement,
the whole of Bengal was happy and Amrit
Bazar Patrika said: it was a giant step
forward. At the time 11,000 cusecs came.
I do not know English, what should we

call when 20,000 cusecs came? A Gianter
step? We wanted at that time 40,000
cusecs throughout the year. Now we

are getting water for 10 months, or 8 or 9
months. So the question is one of two
months. We would be happy if we get
40,000 cusccs throughout the year. Cal-
cutta port is most important not only for
Bengal but for the whole of India. But
we are dealing with the people of Bangla-
desh. 1 am not interested in Zia. But
the people’s emotions are being aroused
against India. I would say that this
agreement has done one thing. I am nat
criticising Mrs. Gandhi what the previous
regime did was done with the best of
intentions. They did what they thought
was best for the country. We have also
done what we think is best at this time.
There is continuity in the formulation.
What we could not got for 215 years, we
have got for 8 to 10 months in the year.
Is it not a gain? It gives water where it
was not available before. Another great
achievement is it is a bilateral agreement.
We refused to sign under international
pressure: whether it is the United Nations
or non-ali Muslim conference. Is jt
nota gain ?
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ntent we have Bangfladesh that
within the next three years, we will have
to work ont schemes bilaterally. We have
not agreed to include Nepnl in this. If we
arc to have reservoirs in Nepal, Nepal
should have been a party to it. It is not
a party. We have made Bangladesh
agree to have a discussion on Brahmaputra-
Ganga canal. That is also an achicvement.
So. this agreement must be looked at in the
proper perspective.  Now the responsibility
rests on the Government of India to sec
that the spirit of this agrecment is fulfilled
within the shortest possible time.  Another
arpect is the long-term view of the whole
thing. Previously we could not have a
long-term view. Now wc can have it

A psvchology had been built up in Bangla-

desh that they would not accept anything
less than 50,000 or 55,000 cusecs. Mau-
lana Bhashani wanted to march to Farakka
for demanding 55.000 cusecs. But now
because of the reasonable attitude adopted
by the Government, of India, they have
agreed to a reduced quantum.  Also, the
obscurantist and rcactionary clements in
Bangladesh who were always preaching a
hate India campaign have been given a
sct-back by the signing of this agreement.
It would depend on the future wisdom—
not gencrosity—of both the governments
as t0 how this agreement is utilised to give
a set-back to such clements, so that the
friendship between the people of Bangla-
desh and India may continue, whether
the particular governments may remain
or not.

The point of Calcutta port has been
raised. If we look throughout the world,
we find that river ports are losing their
credibility.  Science and technology have
developed so much that there are ships of
80,000 tonnes and more. That is why we
have Haldia. Of courst, we should not
mix up the issues and [ want that we
should do everythine possible for Calcutta
Pport to remain.

I would like the Government of India
not to wait for three years but to stiart
negotiations through joint river commi-
sions so that even before three years, an

ement is arrived at for the linking
of the Brahmaputra and Ganga, at the
shortest possibic time. Even if you decide
on it, it will take 5 to 10 ycars to build it
;g‘-‘ You may startat both the ends.

t is the most important challenge.
Janata Party is committed to irrigate all
the irrigable agricultural land during the
next 10 years. The biggest basin in India
which can produce food is the Ganga
basin with 57 million hectares of land in the
basin; and twenty million hectares are at
present being irrigated in the Krishna and
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Godavari basins. Noscheme in the Ganga
basin should be reduced in size, but we -
should try, on the other hand, to get water-
from Brahmaputra through Bahgladesh
and come to a settlement with them on
this, and get water through Bangladesh
via Siliguri. It is important that we have
the Ganga basin, and increase agricultural
production. This entire agreement must
be Jooked into from a proper perspective
of relationship with the people of Barisal
and other areas, between the people of
West Bengal and Bangladesh as a whole.
In the present circumstances, this is the
best patriotic thing that the Prime Minister
could do; but the real test will come after
the agreement—when we sec whether we
can come to have a canal agreement with
Bangladesh and get water from Brahma-
putra.

SHR1 CHITTA BASU (Barasat)
Madam Chairman: I am particularly pri-
vileged to speak after my good friend Mr.
K rishan Kant, who posed certain  historical
perspectives before this hcuse  while dis-
cussing this particular motion. We aee
clear that our party—and maost ¢f the
Members of this House  view this parti-
cular problem on the basis of 2 fundamen-
tal premises, viz. first. to  maintain and
strengthen further the bond of friendship
with the people of Bangaladesh and « ccnd
to ensure the survival of the Port of (al-
cutta and its overall improvemeat, not
onlv in the interests  of Calcutta or eastern
resign alone, but also in the  interests of the
entire nation.

When [ take part in this debate. I am not
swept away by any emotion,  nor are we
in a position to discuss this matter in an
isolated way, divorced from the  historicat
p(‘rsp(‘ﬁi\'c- viz. of the need for the people
of India to maintain and strengthen
the bond of {riendship with the people
of Bangladesh--I do not speak about
government. We are quite conscious of
the perspective. So far as myself and my
party are concerned, we made it known to
the Prime Minister long before the agree-
ment was rcached. In this connection,.
in order to put things on record, I only
want to quote a portion of the letter which
1 wrote to the Prime Minister  on August
13 this year.

At the outset I wish to make it
clear that we arz in agreement with the
Government, that the problem must

be resolved through common under-
standing and bilateral negotiations, and
also to the mutual satisfaction of the

two neighbouring and friendly countries.
We further deeplv appreciate the spirit
underlving the connsensus reached among
the non-aligned nations for settling the

issue bilaterally, instead of internatior a--
lizing the issue.”
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T wait to inform my good friend, Shri
Krithan Kant that we are not divoreed of
ady kind of historical perspective and the
fuhdamental responsibility that lies on
our shoulders in the matter of having
friendly relationship with our neighbouring
countries.

The question is : what arc the present
issues? In this connection, I would like
tomention the reply the hon. Prime
Ministr was pleased to give me in this
<connection. Its avst

“Thev have striven”

—4e me=ans the team on behalf of India
who w=re conducting the negotiations
with the representatives of the Government

of Bangladesh-—

“T hey have stniven, and will cont’ nue
to strive, in terms of their brief 1o seek a
s1’ fastory solution. We are conscious
that we have to take care of our national
interests, including the interests of
Caleutta Port”.

Now the question is. the House should
understand, what really  constitute the
national interests and the interests of the
Calcutta port particularly, in the given
context, The given context is of sharing
of waters between Bangladesh and Indi,
and in that matter, I would like to point
out, the national interestis to secure 40,000
~cusecs of water through out the yrar for
ensuring the survival of the port of Ca)
cutta,

The wmover of the motion. Shri Samar
Guha, traversed a long range. Therefore,
T do not like to repeat them. All the
sam=, in order to replv to the question or
the print raised bv She Krishan Kant,
may I request hin to take pains o go
through the reports I mention? 1 may
mention the PAC Report of 1075-96 and
theBrochure published by the Government
of India, External Affairs Ministry, regard-
ing Farukka. If he wnuld lnok at pages
4 and 5 of that Brochure, he will find his
own answer. Then, would he kindly take
the 'pain rof reading or consulting” the
report ot Dr. Walter Hensen, his report in
June 1947, his report in December 1062
and azainin t5th November 10712 Then
1 would mention the Farakka Barrage Pro-
ject Revort of the Ministry of Irrigation
and Power, 1958 and 1661. the Report of
the Specialised Hvdraulic Department set
up by the Calcutta Port Clommission in
January 1962, the reportof Dr. DV Jogle-
‘kar, Dirsctor Central Water and Power
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Rescarch Station, Pooma in January 1
and many other reports.  Since I do?ﬁ
have enough time, I would hand over to
him the I'st for his consultation and for
his benefit. If he goes through them, he
will understand that 40,000 cusecs is the
irreducible minimum water required for
the survival of the port of Calcutta.

Lastly, T would onlv mention the sperch
delivered by Mr. Jagat Mehta in the Poli-
tical Committee of the United Nations.

‘““Mr Mechta said that throughout the
period of decigning and construction of
the project great care was taken to
ensure that its operation did net have
any adverse effect on  Bangladesh.
Experiments and  independent experts’
opinion establish that 40,000 cusecs of
water was required to achieve the pur-
pose which would still leave adequate
flow of water to meet the reasonable
present  and  foreseable  reqguirenients
of water of Banegladesh.”

He speakes in favour of continuity of
Government. while \r. Jagat Mchta. the
then Foreign Secrctarv made a statement
before an international body onlv a vear
before. on  16th November, 1976, clearly
indicating that 50,000 cusecs of water was
the erreducibie  minimum  required
for the survival of the Calcutta port,
Therefore. it is in the national interest and
in the interests of the Caleutta port that
this should be taken note of.

Let us also at this stage listen to what
virtually amounts to the dving declaration
of the Calcutta port.

Until 1936 the occurrence of bores in the
Hooghly was restricted to about 40 days a
a year. At present they occur on more
than 160 days. In 1938, ship< of a draught
of 26 feet could use the port for nearly q00
days in the year, but in 1961 it could not
be opened to such vessels for even a single
day. The port hanied onlv 7-5 million
tons of traffic in r1q74-75 as  againet 11
million tons in 1964-6G5. The volume of
traffic handled in  the vear 1074-94 was
much lower than the total capacity of 13
million tons. "

I am not oppmsrd to the  agreement as
such, but the qurstion remains that, having
fuview the interest of the Caleutta port and
the interest of the nation as a whole, some
alternative arrangement has to he made, -
In that connection also there is no poritive -
commitment from the side of Bangla Desh.

I onlv want that there shonld be ade-
quate provision for the availability of head-
water at Farakka for silt clearance. In’



that connection I want to point out that a
study by ithe River Research Imstitute,
Poona,in 1970,complained that apart from
the Kosi-Gandak protect in Bihar, Uttar
Pradesh's irrigation schemes were with-
drawing about 30,000 cusecs from the
Ganza. The 124th Report of the Esti-
anates Committee has also stated:
. VRLE: A I
“*The Commiuce note that the Gove-
rn ment would not agree for any project
which* might aff-ct the Farakka Barrage
Project. The Committee recommend
that all possible precautionary casure
should be take wel! in time to avoid any
possibility of damage to the Farakka
Barrage Project.”

I am very much in favour of Bihar, U P.
Rajasthan and other States getting ade-
quate supply of woter from the Ganga
so that irrigation purposes can be fulftlled,
but vou cannot save the port of Calcutta
alicr signing this agreement unjess there is
a psibitite of further uantity of water at
the Farakka point.

You would also note that inyeplv to a
question of mine on the 51k of this month,
1t has bee s said:

16 hrs.

Alrcady, six projects have been exccuted
or given clearance by the Planning Com-
mission. Still,eleven projects are awaiting
clearance. 1 want that the projects which
are cleared should be executed early.
Many more projects ought to be there to
meet the needs of Bihar, Uttar Pradesh,
Rajasthan, Madhya Pradesh, etc. But
Farakka dies; the Calcutta Port dies.
There should be a comprehemive plan 0
sce that the water is properly exploited to
meet the needs ol Farakka and other re-
gions also.

I would conclude by saying that the hon.
Prime Minister and the Government should
consider the alternative suggestions which
1 have made in iy substitute motion. |
have mentioned 1that some  alternative
arrangement hias to he made if the e mmit-
ment of the hon,  Prime Minister and  the
Commitment of the Governmient is 1o be
honoureq by wav of protecting the interess
ol the Caleutta port and the interest of
-the country as a whoic. T hope. the Go-
vernment will give consideration to the
substitute motion that 1 have moved in
thlS }1!)[1_\-p. v

]

SHRI YADVENDRA DUTT (Jaunpur)

adam Chairman. I rise to support the
Farakka Agreement entertd into by our

¢rmment and the hon, Prime Minis

Waters_at 2
' Farakks (M) 4.

I have been sitting here and patently
hearing the speeches of my hon. friends.
I can only make out the emotional
points which are very common everywhere
in this hot country. One is that my hon.
friend, Mr. Samar Guha, has asked :
In whose interest the Farakka
Agreement has been entered into ? May I
humbly beg to draw his attention to the
situation and our relations with Bangla-
desh after the death of the late lamented
Mujibur Rahman 7 A sort of wall was
getting between us. The reactionary ele-
ments were active in Rangladesh. As my
hon. friend, Mr. Krishan Kant, has just
now said, there was a threat of 60,000 to
70,000 people marching towards the Farakka
Barrage. The relations between the two
countries were cmbittered. Gradually,
a position was being built with the embi-
ttered relations and hardened position
that the matter may have gone to the UNO.,
Have vou forgotten the bitter lessons
of Kashmir in 1UNO ? Even our just cause
has been denovunced. Even for our just
cause there hive been vetoes from our
friends. Do we want 10 repeat that very
sad experience ?

Our hon. Prime Minister by this Farakka
Agrecment has by onc stroke washed away
that hardened attitude. That is ane of the
greatest gairs of this arrangement. We
have now started talking.

A lot of noise has heen about 40,000
cusecs or 50,000 cusecs of water and various
export committee reports. I do not wish
to go into these fiqures. There is a very
famous proverb : Too many cooks spoil
the broth, Too many experts never agree.
May I remind this House of a very interes-
ting story ?

SHRI SAMAR GUHA : Here, ali
the experts agree. That is the difficultv.

SHRI YADVENDRA DUTT : For Mr.
Samar Guha’s information and for my
hon. friends information, mav I point out
what the project report savs ? It says,
20,000 cusces of water,

Mav T again quote Man Singh Report
which said that Calcutia port can work
on 24,000 cusecs of warer ? Here, there arc
too many confusing reports. \Whom are
you going to believe ? There is a famous
story in this country and a fact too, that
some experts said that Dalda when fed
to rats makes the third generation blind ;
the next day, we had a report in the press
that Dalda had all the vitarins and the
fifth generatio n will become giant. Whom
do we belicve ? The only thing to believe
is the practical approcach and the prags
matic’ approach.
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Now, may I for the information of my
hon. friend, Shri Samar Guha quote cer~
tain figures of November 1976 to Septem-
ber, 1977 about the number of ships that
have come to Calcutta port. The Calcutta
port never took ships of 35,000 or 40.000
tonnes; these were 7,000t0 14,00 tonnes.
The lean period is April to May cry year.
Even in that lean period with 20,000 cusees
of water, 67 and 161 ships of the TWG
2,000 to 14,000 tonnes came there.

I can assure my hon. friends, specially
from the West Bengal area that the Janata
Government will not allow the Calcutta
Port to die, but they must remember one
thing that Calcutta Port can never be a
decp sca water port. The entire  trade
of Calcutta has been hit by one latest
development. Shri Jagat Mechta, Forei
Secretary’s speech in he vear 1976 in the
UNO has been quoted here. But have we
also seen the other side of the picture ?
The modern international shipping trade
has taken a different pattern altogether.
It is now not the pattern of small ships—
tramp ships— of 14,000 to 20.000 tonnc
capacity, it is now the container system of
85,000 50.000. 60, P00 tonnes ships or even
a lakh and above that. For that we need
very deep sea ports. The problem of
Calcutta port is silting. not 20,000 or 25,000
cusecs of water. Who brings the silt > Does
the Ganga dring the silt ? [t comes from the
sca, what they call in West Bengal. the bigh
ti(:;: and rushes into the Calcutta city it-
self.

What the Government should do and
I would request them to do and 1 believe
that the Government has already a plan
of desilting the entire Calcutta and Haldia
ports.

I have been asked, what advantage have
we got out of this agreement. Mav |

for the information of mv friends quote a
few facts :

“Whercas no water was flowing from
April, 1975, there is now going to
to be steady flow of water during the
year. India will be able to aw
between 33,000 and 40.000 cusecs
from June to January. In the re-
maining period of the fair weather
flow, India will draw 32,100
cusecs for 64 days and 22,800 cusecs
on an average during the critical
ﬁriod of mid-March to mid-
May.

would not like t0o make any comments
on it, because foreign policy is a continuous
process.
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“With' the' conimimioding of e
s;ﬁni for dﬁnﬂng'he Lbd mm’d‘
4 ter
for thtz Calcutta city :d for that
region in general has been, more
or lem, solved.

The project has already provided road-
cum-rail communication over the
Barrage since lg‘Z‘l, thus linking the
North and South Bengal

The project will facilitate inland navi-
gation along the G which had
declined owing to the siiting of the
Hooghly river and almost complete
absence of flow in it during the dry
months'’,

Now, may | for the information of my
friends indicate the economic advantages
which we will get ?

This is from the ioint Indo Bangladesh
Declaration :

“{i) A ccment plant at Chatak in
Bangladesh based on limeston
from Meghalaya in India.

ity A Clinker plant in Meghalaya
for supplying clinker to
desh.

(iti} A Fertilizer plant in Bangladesh
for the supply of urea to India.

(ig) A Sponge Iron plant in Bangia-
desh based on the supply of iron
ore from India.”

Have we not clinched a part of our old
country which-1 would not blame anyone—
due tocertain mistakes has been takegrawsny
from us and which has been united with
us bythis strong economic link. Is this not
an achievement ? I think it is an achieve-
ment of which the Prime Minister and the
Foreign Minister and the entire

ment of India should be proud and they
should be thanked ......

SHRI SMAR GUHA : Proud ower
the pyre of Ca eutta.

SHRI YADVENDRA DUTT : My fri~
end, Mr, Samar Guha has said that the agte
ement is po‘l:r!;:::l I fail ‘t_g understand wiing
e means. t is our foreign policy after
afl ? Is it a foreign policy of gifting awsy
things ? Our foreign fiolicy is non-aligned
but keeping our interests well to the fore.
We cannot sell our interests and the Prime
Minister has not done that. He has been
called an agpeucr. 1 fail to understand.

Wh‘creistelgpeucmcm ? Who has
been appeased ? Appearcment, as I un-
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derstand, Madam, is gifting sway some-
thing dor nothing. The Britsh appeased
in thhe Munich the Germans by gifting them
Czechoslovakia to gain time. But here we
have gifted away nothing. We have given
them goodwill and we have got goodwill.
To call us appeasers, Madam, 1 fail to
understand. My friend and my senior and
esteemed cclleage, professor Samar Guha
could call usappcasers. I can only remember
our Prime K inister’'s Ohicr  dicta one
day that professors arc never precise.

My fricnd has said, ‘What is the basis
of our agreement 2’JHavc I not made the
basis clear ? Economic gain to us and eco-
nomic gain to them goodwill and further
strenghening of our ties.

A great play has been made about
Zia's government. Granted, it is a military
dictatorship. So is Iran. So is. Gadaffi’s
regime in Libya. Do my firiends here want
us to play the role of a moral policemman of
the world No. Madam, because with our
present economic strength and with our
developing  sensc. wc should not have
that idea. After all a people will get the
government thev want. You and I cannot
change it. How would my friends herc and
there like some of the dictatorships of the
socialist countries saving. ‘How darc
India turn ino a democracy ?* Will they
cnjoy it 2 We will protest agzinst it. Si-
milarly may 1 not ask a similar treatment
from our hon friends here to governments

outside the country ?

MR. CHAIRMAN : The hon Members
time is up.

SHRI YADVENDRA DUTT : Please

give me len minutes more.

MR. CHAIRMAN : No, Please. Only

two more minutes.

SHRI ATAIL BIHARI VAJPAYEF :
You can give him some of my time.

SHRI YADVENDRA DUTT : The
Foreign Minister is a bachelor and he can
alwavs oblige a married man ....

(Intirruptions)

I hope we arc old friends and, therefore,
we can cut a joke on each nther.

SHRIKRISHAN KANT : Not publicly.

SHRI YADVENDRA DUTT : A

public joke is more welcome than a privatre

joke. A ptivate joke is more dangerous.
My friend mav not know about it.

Madam ase we to play the role of a
moral policeman ? We have our interests.
They are primary and they are absolute
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and essential and that has to be-guarded
at any cost. Every country is free to have
a government they like. Outside this House,
in the Chandni Chowk chowraha you can
talk any amount of Bhai-Bhaism. That does
not matter. But what we say here in this
House, we must say that with responsibility
because that will have weight Whatever
we say on the foreign affairs we must say
with a definite weight and a sense of res-
ponsibilitv. So to say that this agreement
made with Zia is bad—I do not agree.
Some of my.friends have brought round one
saying going around, that Zia's regime will
fall in a year or two. I do not knew. If he
is a Jyotishi I do not know, but in Delhi
I see a lot of Frotishis being welcomed by
a lot of people who make them dapce. 1
do not know who falls and who gains.

It is for the people of Bangladesh to
decide and not for us. For us, what is
essential is our talks or bilateral arrange-
ments. And the princigle. for which we
have stood for so long has been vindicat-
ed in the Farakka Barrage Agreement
with Bangladesh. May I now humbly
draw your attention to one thing? I think
you may have scen all sorts of things
practised in the Middle East. The results
have yet to be scen.

Madam, we have been asked bv hon.
friends here about the Brahmaputra link
with Ganga. I will say this with a full
sense of responsthility. As a humble
Member of this House, I am sure that this
link by canal has been talked about and I
am sure that although it has not been men-
tioned in the Agreement specifically,
it is understood. 1 am also sure that giv-
en the good will and due time. our Prime
Minister will be able to ajhieve this. There
will be a definite link between the Brah-
maputra and Ganga by a casnal which will
enrich this country in all wavs,

SHRI SAMAR GUHA : In how many
years?

SHRI YADVENDRA DUTT : Well
I ask Prof. Guba inreturn whatis the
number of years of anation’slife.

SHRI SAMAR GUHA : Have vouany
idea of siltation in any year during the
lean months? Have you calculated that?

SHRI YADVENDRA DUTT : Prof.
Guha, it scems, has calculated the salinity
of water there.
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SHRI TRIDIB CHAUDHURI (Berham-

SHRI SAMAR GUHA : In the whole
of Calcutta, the people are living on saline
water only. And crores of people in
Calcutta now drink only saline water.

MR. CHAIRMAN : Prof. Guha vou
had your say. I do not want any interrup-
tion as far as possible, We have very
little time. And he is wanting more time.
You are taking away his time.

SHRISAMAR GUHA : You are enjoy-
ing , Madam, thc game. Thisisagamein
Parliament.

SHRI YADVENDRA DUTT : My
hon. friend, Shri Guha plays the game very
interestingly. If [ may say so, it is
like this. T quote here a Hindi couplet.

Wity a g T =47 & uTg
waz 7 wife 7zerd |

The translation of it is that vou have
rcached the age of forty. But, still. you
bave not given up the childhood.

SHRI SAMAR GUHA : I remain my-
sclf as achild in the last days of my life.

SHRI YADVENDRA DUTT:
My friend Shri Guha talked about the
drinking of salt water in Calcurta. I have
just read out that by this agreement
when the water flows in the salinity is
bound to be reduced and Calcutta will
get a better drinking water.

The protection of Calcutta port is
a longrange measure. Governmenty will
take up the deep dredging so that the
port can incrcase its capacity of the
handling greatly. With extension of peace,
better ships may enter the port.

Madam, with these few woras, 1 again
with all the emphasis at my command
beg to say that in the given circLmstances
we have softened the hardened internatio-
Balattitude towards us but at the same
tim. we are not sacrificing our natjonal
fnterests. We have been  able 1o
soften that attitude and oprn up the
channel of communi- cation and con-
tracted certain give and take for our eco-
fiomic benefits. We have again built in
thaat part of our country our economic
tics and Farakka arrangement/aoreement
tis an achievement. With these frw words,
Madam, I support the agreement in its
entirety.

pore) : Madam Chairman, 1 am a ligtle
hesitant to speak after the grand loquent
support that has just been given to this
agreement by our estremed friend, Shri
Ya-dvendra Dutt.

The problem as I sce—howsoever,
dismaved we may he about the future
of Calcutta Port—is that we have entered
into a solemn international agreement
and into a commitment to reduce our
claims of withdrawal of water at Farakka
much below 40.000 cusees which was the
absolute minimum according to the opin*
ion of all hvdrolagical experts. national
and international. consulted so far for
saving the port of Calcutta.

Madam Chairman, much is bring
made of the fact that while Mrs. Indira
Gandhi’s government was satisfied with
an agreement for withdrawing only 11,000
to 16,000 cusccs this Government has
at least succeeded in persuading  the
Government of Bangladesh to agree 1o
India’s withdrawal of 20,000 to 21,000
cusecs for thirty duvs of the leanest period.
But it is convenienthy forgotten that the
Agreement was for onlv one year and
it is also conveniently forgotton that in
1976 we could withdraw— because there
was no agreemong—-45,000 ta 40,000
cusccs. The comparison really should not
be between that one vear temporary
agreement and the present
agrecement. The comparison should be
in the background of the universally
accepted technolocical opinion of 40,000
cusecs as the absolute minimum for the
saving of the port of Caleutta. The pre-
vious speaker made fun of Proef. Guha
when he said that it was a political agree-
ment, But mav I remind Shri Yadvendra
Dutt that Prime Minister himself had
referred to this Jact in his statement
before this Housr and stated that

“hon’ble Members should  also appie-
ctate that negotiations involved not
onlv the sharing of waters between
the two countries. not only augme-
ntation of its flows bur also the
political imperative of improving
our relations with our closest neighe
bour, which is an acid test of the
cflectivencss and  credibility of our
entire foreign policy.”

So it is really acase of technological
opinion of hydrological cxperts  being
throwr.n overboard for a political resson
for a political imperative, the imperative
of an imaginary cxpediency, of trying
fo appear before the world as if we were
baving a friendly face with everybody.
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I do not know what that means, Really
the government . placed the interest
of Calcutta port on on¢ side and the
interest of its international image of
friecndliness and accommodation with
neighbouring countries on the other side
and weighed the two and then decided
in favour of its bright international image
and that was why this decision was
taken.

Otherwise it is absolutely difficult
to understand why our Prime Minister
should go out to defend this miscrable
agreement on sharing waters at Farakka
with an argument that in a situation of
the kind that prevails in the lower Ganga
basin where in the lean scason there is
not just enough water to meet the require-
ments. If there is not enough water to
m-et the requirements, why should our re.
quirem=nt br sacrificed for thesupposed
requircment  of  Bangla Desh. Actually
hydrological experts and  inter-
national bodies that had gone into th,
question of  the  quantum  of watep
required by Bangla Desh, had a differen,
view. Everybody knows that Bangla Degp
really suffers from surfeit of water, oy
from paucity of water, In that backgroynd
it is difficult to understand why the
Government agreed to surrender more
water to Bangladesh. Suppose that what-
cver quantum of water is available js
not eaxough to meet the rejuirements of
both countries, why should we agree
1o give a larger proportion of water for
Bangla Dosh and take a small proportion
for ourselves ?

I muy here refer ) the figures agreed
upon. During January I to January, 1o
the total flow reaching Farakka is 98,500
cus~cs of this we agree to withdraw 40,000
and we agree to give a larger proportion,
58,500 cusecs to Bangla Desh. In the
same fashion for every ten day segment
for these fve months, we have agreed
to give a larger proportion of water flow
for Bangla Desh when it is known that
Bangla Desh does not have sufficient use
for that water. Howsoever it might have
built up jts case, at least international
opinion was not hoodwinked when Bangla
Desh sought to internationalise this issue
anq took it to the Islamic Conference,
-l{mu::i Nations and the non-aligned
Conference. Everywhere they were told
}(’ ﬂCQ.OKialC with India bilaterally.
Theer is no evidence that international
public opinion was taken in by the clajms
‘of Bangladesh about requirements of
“ranga water. I do not have the time
to go into the various reports of the World
thtnf and other internatoinal bodies about
but ';‘g:l:crpcnu of Bangladesh for water,
that ia t;l‘ 1s no doubt about the fact
in 1s matter we have failed to keep

our mind the interests of Calcutta
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port uppermost and we have unnessarily
agreed to and submitted to the claims
of Bangladesh for a larger proportion of
the available water, with the result that
what we have agreed to take what will’
hardly cnable Calcutta to survive,

Very much is being made of the possi-
bility or likelihood of Bangladesh agreeing
to recycle the large flows of Brahmaputra
water through a canal to be constructed
mainly through Bangladesh territory to
join up with Ganga. If that could be done,
perhaps the problem of Caicutta would
be solved, but the fact is up till now
Bangladesh has refused even to discuss
this issue, Even if they discuss. there is
the question of finances. It will require
constructuon of a 300 KM long canal
through Bangladesh territory. It will
also require, for controlling the larger
flows of water to be recvele from Brahma-
putra through that canal to Ganga,
perhaps the building of a bigger barrage
than the Farakka Barrage. As for as we
know, without meaning anv disrespect,
I can difinitely assert that Bangladesh is
not in a position to undertake the financing
of that gigantic project, even if they agree
to it. So, ultimately we will have to go to
some international financial agency like
the World Bank and so on. We know
ultimatelv at which country's behest
the World Bank’s politcies are decided.
Pert.aps the World Bank will step in and
perhaps the United States also will step
in. No hon. Member has referred to the
fact that the one countrv which came
forward to congratulate us on the conclu-
sion of this water-sharing agrreement,
was United States. So. I can well imagine
that the USA and the World Bank would
be verv much interested in having their
grip over the economv of the ecastern
sub-continent of India. both in Bangla-
desh and also over the Calcutta Port
and the Calcutta hinterland. Farrakka
and so on ; and that is the meaning and -
significance of the congratulations that
our Prime Minister received on  the
conclusion of this agreement from Presi-
dent Carter.

ot dae o e (feeft /2R)
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F ¥ oA faot 9T 7 wWrUT
0T AW AL AT &1 N7 gazH
E- " e ¢

gwr fadw Wy § fow & @i &
qF AT AR FEAT Tfzo 1 I
oF i °E Ted 3 W7 OF v g
R R A AR G (U A
F gravet % g g A1 A1 ofr ofa-
fpqre AAETIAET § 9gF % (aef
I T M & FAT N & wE
gt zwt A gu? g gAY @ A
A AAIAEEI AT B TAL 0 F A
7 T 8 WL AN A KA1 &Y oF
F sfgen aifgear F@ g7 A o
W ¥ ag witae «ff 38 1 0F w2
AR

ug 3% & % oF aumiy 7 aft £y
Ara A QN E 1 N gw g ag A
avft g1 aF 1 av 9= f& gw o A
q%3 $L # Fgd {F qgF 9T @MW
FIA g A P g awaT g 0
B XA, TS A ¢ ) wafer g
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& gawar § v xw qesvivn & W @
itz &1 gw WA, T g fenw
¥ w7 T8 &A1 g WA g fE
7z aawr o fga @, 38 A T
wige 78 AT R |

weqe wgiEw, 4g ¥g1 war %
FrodY A 7 fade qg 7 9 3T §V
WX Fgd 4, Wq WAy 4 74 § a1 o
f@ﬁvﬁ‘a%maﬂaﬁ%\@ﬁﬁrﬁa
A AT A E uF ag AT Y o
Fz fam a g QT A AR
g #1 wad faqer @ ar A1 aga @&y
¥ g T7ET Aifedt £1, 39 FV qTHT-
T T fefearza fFan w@m g o
gg 99 I g I 7 T A W1 g
Ft w7 qTETT F AfAdl 1 IR A IO
AT AGTE | AT 7 AN A1 Aforeed
#F A oHAY @A w7 AL 3F "W
Rfadi & are & ag qr=q1 93 fF
F 21 fzq ® & a@v Adt, 3°% fadwi |
T TA1E G397 | 3K 34 AfAdi a2
qq47 9eA1 2 foaFT o |9q FT IW
fza 7 awra @i

wfaa &§ ag #g1 & fag daT g
f& gare samd wat o 7 AT ardy
SR A fAEw Al § A g age
a ardy qivieafadi w @ @ w7 §,
2w ¥ fga 7 w1 o d@wa a1, ag faqr

HATI AGZAT, ATFEX g8 ATHAT
FI AL GATE ? AT A G FAT AT
I FAAT § € 7 Arav 41 | OF qFFR
T, &N FIFIAQA W7 qg wwAr
T FAAIT €Y T T ) W TR
W% sfara & Q1€ W G Wy g
S WNE § a5 w7, oA fedr @R
¥ 29N £ NN T &1 1T WY TE
T FaTE T qr § WK W 9
AT W@ A ol e o s

Farakka (M)

wg faar feey adr wfeg ar agQ
wikr &, IR ag AT Y, = I,
T AT Y, @A F GAATE K0 T |
g9 IEY & % Z9 =) gag woa
# IEFLGAATE | M -g@ A F a7
Ig% ¢ & g9 wod qdfeai & @
qaft gaeamt 1 e @ve am
FIF T W AL wga & v wrd qar
M ATHFLE, ATHIE TeANMAT AT
HEFL & FAX W& & HWHAT &
™ T |

g T T ¢ fw agr fafad
gt g fear fewdex § 0 &
faor @gr 1 fedr 8@ F WU
ggT A AT | WSST g al
39 qw & faq ®X U gRT q1 37 W
F fau grm | 1 I ¥R "HRW
o ooy % gedr @ fRoguiamt A
F9 & s g, e a® *1 fagw
g7 g7 TR A TAEAE
Frem M A F ghar F wm
aut ¥ wrw fafeed fewefan
F2 A% AN AT FW 7 AT F G,
W W AR I  ( smam )
T ¥ AR AT FEA & Fn d Afwew
aroEr AT gATd aforer & w2y
Tafaw g9 T & "eT "o gt §
1 & afl wwar agr IWeRdY &
J1 qweqT AT A ATRY § W@ wNY
g BT ITE drw ¥ @A Ay A
arfgg |

o gAgLgaT 7 Jer 2w F7T
fatn fear ) mgdwamad Al
IqE A I wr fEar 7 grQ@
arfefersr ardfw W &7 FT faur,
&N |/ Y I F Ve faqr, FATAR-
9t 1 € 7 faqr | T ag e
W omg ! W gfew aidy T g
fi Idr avg 7 A | RY 7 T
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[ gz A q]

JgE o § % wff wgar f fr gd
Taw AT fgw | T ¥w WY guAr
fagra T w1, goet wafa w1 e

fra g sax@iarm i fe gs
sforrgat a1 @@ W1 ®T ATRA
wf i g Fw  wE afm
1 ga1 w33 feewd w g1 axAr
§ ¥ A HFA L) & mwwen
gfe Jur aRga @@ faar

¥ T 2 %7 IAY WG AL KT
ey ¥ ag o wrew Afr ¢ fag
¥ fau awerr aurd o

it wftaT &1 AW w7
Tz 3% wiftae gur & 1 9 wfeme
AR W IAET ATT F IAEA [
™ fFmaraen ) T IM
717 ¥ AT X ¥7 X W AHAT
srr wfgr 1 FAEAT 9° & qefY
et i femrtfemagd
w g Aeh g fr
oy Wt qTeT AW

SHRI P. K. KODIYAN (Andoor):
Madam Chairman, lisicning to the spee-
ches made from the other side in de-
fence of the Farakka Agreement, |
have come to the conclusion that the
Government of India has surrendered to
the political blackmail of the present
Bangladesh Government.  More than the
economical and social considerations in-
volved in thr whaole question of the Fa-
rakka project, the Government have taken
into conmderation the question of good
neihbourliness.  That is what several
Mcembers from the other sidr of the
House have tried to prove.

I do not think that a change of Go-
vernment will Lring about a change in
facts. Of course, a change in the Go-
vernment will bring about a change in
policy. Since I have very little time at
my disposal, I do not want to go into  the
difficultics of the Calcutta Port, et

I want to quote from a speech of Shri
Jagat Mchita made in the UN Political
Commitice when that Committee was
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disciissing the Farakka issue on a com-
plaint made by the Bangladesh Go-
vernment. This is what he said. 1
quote:

*Mr. Chairman, whatever criteria we
apply, withdrawal of 40,000 cusccs
of water by India at Farrakka s
well within the entitlement of its
cquitable share of the Ganga Waters.
It may be worth recapitulating that
9o per cent of the total population
in the Ganga basin lives in India,
99 per cemt of the catchment arca
of the Ganga and 1.5 per cent
of its entire irrigation potential lie
within our countrv. On the other
hand, the length of the main channel
of the Ganga in Bangladesh is only
140 kins.  The Ganga and its tri-
butnaries fow through a catchment
area in Bangladesh which is hardly
0.7 prr cent of that of India. The
Ganga basin in Bangladesh contains
6.1 million actes and is inhabited
by 12 million people. In quoung
figures of the total area and popu-
lations affected by Farakka with-
drawals lving in the Ganga basin in
Bangladesh the Bangladesh Govern-
meat app &1 to hav - anluded the
entire arca and popuiation of all the
Districts of Bangladesh which about
the Ganga basin and not that part
of the districts which actually lie
in the Ganga basn.”

Now. these are the facts.  The change in
the Government conld not  have resluted
in the alteration of these facts.

According to the present  Agreement,
the Government of India has been very
liberal in gwwing the (Ganga waters to
Bangladesh specially during the lean
period.  Shry Jagat Mehta continues to
point out:

“The  distinguishc.l  representative
of Bangladesh has stated that Bangla-
desh requires 4g,000 cusecs of water
for irrigation. No details have been
given on how this figure is arrived  at
According to the data madc avalable
to us, at present, only 1,000 to 1,500
tusccs are utilised for irrigating no
more than 75,000 acres.”

Now, since Shri Jagat Mchta made the
speech in the UN Political Committee,

do not think that the Bangladesh Go-
vernment has given any further technical
data in order to strengthen its claim over
8 demand of 49,000 cusecs of water.

The Purpose of the Farakka Barrage
was dasilting the Cajcutta port and the
hly siver and stabilising the channels.

Waters as 270
Farakka (M)

Several hon, Members have argued that
this agreement had reduced India’s share
during the lean period, very much less
than what is required just for the junc-
tioning of the Calcutta port.  Shri
Krishan Kant pointed out that it is only
a question of two month of lean period
for the rest of the year, India is going
to> have enough water. Bu, it is net a
question of two months alone, it is a
question of five months from January to
May. I also do not agree with the
comparison that certain hon. Members
sought to make between this agree-
ment and the agreement that was signed
during the  previous regime. That agree
ment was for a period of ten days in the
month of April and for thirty days in
the month of May, not cven for one year.
The present agrecment will make India
to draw less water not only for a period
of two months, but five months.

Further, this agreement has also not
resulted in creating a good image of
India in the international sphere. Of
course, the idea of building good neigh-
bourly relations is a very laudable idea
and we have to try our best to strengthen
our relations with all our neighbouring
countries but this should not be done by
sacrificing the interests of our country.

Nobody can deny the fact that Cal-
cutta port is dying and Shri Chitta Basu
went to the extent of saying that it has
already made a dying declaration, I
do no tunderstand the logic behind the
agrecment with regard to the sharing
of water during the lean period of five
months. During this five-month period,
India’s share gets reduced from 40,000
cusecs to 20,500 cusecs in the month of
April, and then in the month of May it
gucs up to 26,750 cusecs. At the same
time, Bangladesh gets 58,500 cusecs in the
beginning of January for the first ten
days and then it never goes below 34,000
cuscts in all the five months period.
So a much bigger sharc than Bangladesh’s
actual entitlement.

17 hrs.
[Shri Tridib Chaudhuri sn the chair]

I want to point out another aspect
also. This sharing of waters under this
agrcement was based on the calculation
that there will be a total 75°;availability
as per data observed hetween 1948-1973.
After 1979, that is after 1972-73, in the
last five years there are reports that
there has been an increased utilisation of
the Ganga waters in the uplands amoun-
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IShri P. K. Kodiyan)

ting to on an average 1000 —1500 cusecs.
That means that in the last five years
the total mist have been about
7500 cusecs. That much should be
reduced from India’s sharc because we
have already committed to give a parti-
cular amount of water to Bangladesh
under the present agreement. So, what-
ever happens, whether the total availa-
bility of water increases or whatever be
the developments in the last five vears,
we have to supply Bangladesh the amount
of water during this lean period as has
been agrced to under this Farakka
agreement. This also is a disadvantage
to India.

Lastly, T do not know. When 1
heard several scnior members on this
side, defending this agreement and
particularly, Shri Kanwar Lal Gupta
giving an ecxplanation. 1 started won-
dering how he has changed when he has
now gone to the Treasury Benches and
listening to other members also. I think
that some members are capable of ar-
guing both for the accuscd as also for the
defendant  alike. Those whose  blood
used to boil the moment they heard the
possibility of making some concessions to
our necighbours whether it is Ganga
waters or some territory to our ncighbour,
China.

SHRI ATAL BIHARI VAJPAYEE:
Territory?

SHRI P. K. KODIYAN : The possi-
bility of conceding as a sort of agree-
mmt.‘l.

SHR! ATAL BIHARI VAJPAYEE:
You arc equating water with territory?

SHRI P. K. KODIYAN: I am not
equating. The moment they heard this,
their blood used to boil. Of course,
every Indian’s blood will boil. It is a
question of national interest. But the
same type of people are not submitting and
giving all sorts of explanations to
an agrcement which has a sacrificed the
national interests. I do not know what
is the magic wand and whose magic wand
it is that has brought about this change.
This change is not in the  interests
of our coumtry.

1 disapprove the Farakka agreement
which has been con-luded between India
and Bangladesh.

SHRI A. BALA PAJANOR (Pon-
dicherry): With a mingled feeling of
Jjoy ad sorrow we have to only oppomc
this Fesakka agrcement.

I take it, as I read from the satement
made by the Prime Minister as also by
the Minister of External Affairs, Mr.
Vajpayeeji. that it is a good thing that
we made an agreement with Bangladesh
because it is the goodwill that ceunts
maost. As I said ecarlier, it was with a
mingled fecling the sadness and the
feeling of depression being due to the fate
Calcutta port will have to face for the
coming three years duc to this agreement.

But, one thing I am happy to see here
is this. Only the Members from West
Bengal spoke on this subject with an
utomost feeling because they -are the
people who arc really hurt. I do agree
with good saving that only the nation has
to feel for it. But, somchow or ather,
I do not find from the Members of West
Bengal from the Janta Party getiing up
to support this Farakka Agreement.
(Enlerruptions . Irrespective ol party
aftiliations, all the Membrs from  West
Bengal spoke with a sense of fecling.
There is no question of not getting the
support from Parliament. I am fully in
agreement with this. It may not he
useful to have a post-mortem  done on
this. I am happy to see that even Shri
Kanwar Lal Gupta said that after all
this aﬁrtcmcm is for three ycars and
after the period of threc years, we must
start some negotiations with the Govern-
ment of Bangladesh and do something
for Farakka. But if you take this in a
technical angle, I wonder whether it
will save this port. In the lean months
—April-May—the optimum requirement
is 20,000 cusecs of water. This is the
minimum requirement even as per the
opinion of experts right from Mr.
Hensen to Shri Jagat Mchta who clearly
stated in the vear 1977 that without
40,000 cusecs wc cannot save Calcutta
port. 1 do not want togo into the tech-
rality of it. We huve to sec how far it
will affect the port.

Sir, we know about Koovum river in
Madras. Shri Karunanidhi failed
to have thesilt taken out from there.
Still the dirty water stagnates in that
river. If that is the position in the case
of small river Coovum, you imagine the
position of Ganga water in Farakka.
If you are not able to take the silt¢ I am
afraid, the problem will be there and it
would be difficult to solve it. I am not
in agreement with the experts stating
that these are days of modern techniques
where we hatve to sec large ships entering
the port. But once you allow it to die,
you can never get back the Calcutta port
atall.

This is not a matter that in a few
years you will be able to solve this prob-
lem. ‘It is a matter of future generation.
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We have to be careful about it. 1 am
net blaming the Janta Government.
You are trying to have the goodwill
from this Government. 1 am afraid that
some mistake was committed by the pre-
vioms Government. It was in 1969 the
very same members with vehemence were
oppoting this agreement.  But the very
same Members did not speak a word
when Government conceded the Kacha
Thivu to Sri Lanka. They had failed
to understand the feelings of the people
of Tamilnadu at that time. Let us not
mix up that issuc. We have to see the
future prosperity of this country.  There-
fore, Sir, [ appeal to Government through
you Mr. Chairman, to recomider it.
Because, the agreement is, after all, a
docurnent but it is not sanctum sanctorum
that it cannot be reviewed. If you feel,
you can review it. In the meanwhile
we can also think about getting the
Brahampuira water and lcaving it in the
Ganga so that Calcutta Port can be
saved.

Whatever be the experiences, let them
come forward with such an agreement
or such a proposal or at least let them
give a solemn assurance to the people
of Calcutta that it will be saved from
silt because for the entire castern ‘region,
Calcutta is the main source of communi-
cation. 1 am in full agreement with
some of the Members when they said that
we should not cut the agrarian rights of
the prople for the riparian rights. You
have to be very careful in these matters.
When 1 say ‘very careful’ 1 say that
certain mistakes are bound to happen
in a matter of thiskind. Itis not a very
big mistake. But itis a vital mistake
which we have committed and we have to
rectify that. Somechow or other when we
expressed our feelings, I find Members
from West Bengal expressed their feelings
in this agrcement very vchemently. 1
have a feeling that I have a right to speak
becausc Pondicherry has benofited a lot
due to that grecat Saint, Arabindo be-
causc it was he who influenced the people
in Pondicherry. I have a right to support
the people. There are still many Bengalj
people living in Pondicherry. Saint
Arbindo gave the spritit for us and led
the Independence Movement from there.
1 bave seen Pondicherry port but I want
10 sce Calcutta Pert. 1 want Calcutta
Port to be saved somewhow or other.
Sa, 1 take it that it is a matter not only
concerning Calcutta but also  other
people.  In the solution of such matters
there should not be clement of great hurry.
You have to solve thesc problems in a
peaccful and calm manner calculating
the interests of the people concerned
-amd the totality of the nation’s progress.

The previous government used to take
everything for granted bosausc it had
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stcam-roller majority. The present Go-
vernment does not have a closed mind.
They have an open mind. We have to

congratulate the present government for
this matter.

MR. CHAIRMAN : Please, try to
conclude now. The time is very litde and
many Members have yet to spcak.

SHRI A. BALA RAJANOR: Mr.
Chatrman, you may give mc some more
time. [ am the alone speaker from my
party and I am speaking for your cause.

MR. CHAIRMAN: Please try to
finish soon.

SHRI A. BALA PAJANOR: Sir, I
say that we have to approach this prob-
lem in an impartial manner. In this
matter I suggest to the present govern-
ment to re-consider and, if possible, send
missions to Bangladesh. Afterall they
arc also our kith and kin. I do not
scc any difference between Prof. Guha
and the present President of Banghdesh
because they speak the same language.

SHRI SAMAR GUHA: Even we
fought together during the liberation
struggle for Bangladesh.

SHRI A. BALA PAJANOR: So, it is
casy for us to solve the problem. Earlier,
we had the name of Pakistan. Now,
it is Bangladesh. It is beteer to  send
missions of Members of Parliament—
including Membrs from West Bengal —
so that they can -arrive at some kind of
better agrecment. 1 know the Foreign
‘Minister who is known for hislong freind-
ship can create good friendship with
countries like this. Because it is not a
question of reparing a right. I
went through the entire agreement which
they sign there. It .is nota question
of agricultural right. It is a question
of survival of human beings. There are
human beings in Bangladesh, in West
Benga! also, in India also. For that [
say that if you close Calcutta port, there
is no economic solution. It is not only
West Bengal, not only the eastern re-
gion. The economy of the entire country
will be upset. To me it is a major port
and if that port is affected the entire
balance of the economy will be badly
affected. Take Cape Comorin or
Kerala, We have to feel that sense of
gravity. You should appraoch that angle,
not in the angle: there is no use having
post mortem, the agreement has been
signed already. The Janta government
has an open mind. So, when you go with
an open mind, Baogla Desh will also
have an open mind to reconsider itin such
manner as not to wait for shrec yoars.
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[Shri A. Bala Pajanor]

Within three months it might be recon-
sidered. Especially April is  coming.
Once it is closed it cannot be rcvivcd.
Let us pray to God also.  If there is only
20,000 cusecs ] hope thev will not
be so strict technically. Thev should send
that minimum 20.000 cusces to save Cal-
cutta port. Prav to naturc to be not
harsh. \Wo were hit bv cyclone and
floods. Let nature be kind to them.
West Bengal people should be  saved.
Calcutta port should be saved. [ think
the Janata Government w: wld br kind
enough to reconsider this matter. Thev
mav send goud will mision: they can
send technicians and experts but let  them
not confuse the issues.  Let them solve
this issue.

st W e & (qqOE)
guafy  wgIRT, S99 §e, fa3w e

Y WWA ¥ WET 97 AT 9
Th T dET T FTAT
g W @ig WafF T moa
wra 7 fm ous fawez T o
gnr  fFor SO ) 9T IR
@A ®AT AT E ) W7 qEAAT

7aTd WA o T o & 7 9
T @ W "5 Y Az FAem sai
frat gl 7 A 7 fan

g g ey & WTHT 9T AT
R faare gar & agt Nt e &3
WEW R o HBgwdiw
gWT  FT I9EN FTE ZATR FAX
TATT TIHA WY AT ARG WY 9T
Wt Igraa ) Wi w AT &
auTET ¥ OF qgq a uThT & gW
ax T ol Ty fau § g ol
TS FT AT

@Y v ag ¢ fr zwmy fRw
ffz Y awaar FTag T THFL
fezwr #f7 * TwaT 6 a7 TN
g fx feodt s @ oy foeadw
7T 21 U AT Iy aa g fw
AT HETT W gy fum o 4 e
9 wfgx 21 w@w FAAT O
Y FrEr wrg g aft ¥ fazw wan
agrew 7 fawg &9  wfrwr faamr
2 f& faat & W g fag aamar
ZATT qEEY I N vwTE @
ITHY WETHT FY T FIT qErRT
g 3Ia%1 fam @71 7 1w ¥7 fgm
1 FUATRM § TERAT F77 F AQ
mﬁanﬁmqaﬁ oY fxam qat
A 7 Az F7 g7 21 fEEAY
T wWET  FT NI AT &
FIZHTOE F FETAITGA AT AAATT
’qrﬁmmmquarmmm
qal ¥ "I WIEAY ¥ gET Y
wa & Aifa & Uz @ @@

& frig = & woy FUF q@F

waF 4, gar? fag § 9% qrg #tig
FEETT A 11 A WA F 16 AT
AR FT qARYAT fvar qr—aa e
AN sy aifear o @ @ Afew o
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i
anElY ¥ o7 16 AR AR
TG FT 21 FITT AqAFA qrY F For
a1 TR W9 #z7 § F wAar eI
AW NIFAEAT L F ITAN HTEA
gfF ®1 1971 M AE ¥ qvEw
wa fomer 7 3z ¥ quenAr faan
qr faag A zar FVAT F oww
qToT 7 7] F7 TifFEama 17 faar—
39 feq oM wm @ ! ag Fao
ST g wfn &Y Al O afew g
afw o1, a1 7 Fifear F71 vfmm o
qz A9 2 fzar)  IEET vy awwAT

Fg1 } (wawem )

SHRI VAYALAR RAVI : You want it
to be occupied? You are not a Jan Sanghi
now. You belong to the Janata Party,
Change your thinking !

st i e @t 0 & qeer

g # 5 3% 7w o wr e
Tt 7@ fear o w aw kY
AR FT famrmr a1 1 3w Aww @
st gfeT T & AT T oT @
9, ugi I FAT XY &9 T4 g€ 0,
FATgA WAy 9X AT $TqT AT Q@I
ar g "y qifeat @ © & )
(swarew)

g GRANT 9EY & qETAw ¥
TR H=9T gWT & 1 aAg A a1
Ffam g we =N FEwT O
Ffong & gwanm g @ s &
fog 31 o § a7 w7 TWERT T

qFaT )

ooy wgr fF ET g "iaTd-
frafle o @@ W wEe @ @
T T WY e A g gf aav O
ge femrmar g @ ¥ I TEW
g agw 'R {1 mwieT R
aar-frafr &Y w§ o gift og=w
arer Tt g
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TR FORFT  aY T 99T W<
g gHefT A gar ar | g ¢ &
FEAT Aga g & o A & arer oy
W F@ F fAr 39T WR_w AR
91 wAfau guer & fe o e
ot | T AHeN ¥ s s gt
qFPR g FFAT & AT SUX A_W AR
fage ai R @ aFdT & 1 WA
I qg AR w47 § AT FAFAT
9% # W AT TN R AW T
g fagr Sox Rw 7 9 fa=rs g
T g d agaert Hay wEd
0T AL Irg /o7 T AT TE—
ghIg Hr TRgAar & gEfag
qT OFE L ...,

SHRI VAYALAR RAVI: How can you
have a port in U.P. and Bihar 7§

st W et @ ;3w fAg
¥ wga Aga g gw I RW AR
fg a=i® ag fa=r § f gt
AT F FETT JOR FJT AT
T

¥ gfarana 753 go, v ¥
WYH & & Tt § g & wEr
argar g fF S g ST /R
# fawm ww =fgr | w
gMr ¥ W FT WY HAET A
sfer & 9 7 Swn, e R
fE@® g @i s IWF
fearr % 3w 9w & WX HUAT 9% %
T AT ORI AT AW AW 1 I
fag & #oX I WA & T F@T
T ¢ 6 F gune e Wl N F
Aa ¥ favaw @ AR @O @
Fg1 g g fF Fowa a7 feafa
# o ¥ @ ge avg faaar aw
X, FEy av  FRYA At F wigw
¥ ufir arY A [AFQSAT T W
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[ A g wTw )

Tm§ et afe wfew & wfas
T FAFAT O ) e qF ik ag
W8 ¥ USBT O & F W@ |

g1 WeIl & AW, gaqfa Wy,
X o9 w1 gHaz W E )

SHRI DHIRENDRANATH BASU
(Katwa): Supporting the metion of my
esteemed friend. Prof. Samar Guha, I rise
tosay that it appcars that the importance
of the Farakka barrage has not been
properly understood by the Government.
Farakka barrage was designed at a cost of
Rs. 126 crores for the development of the
Clacutia port and for protecting it and
dor the development of the industries in the
eastern region.

You will find “from  the records that in
1962, therc was a committec of the Calcutta
Port Trust—of which 1 was also a member.
Iwas the Commissioner of Calcutta Port
Trust. This matter was discussed with the
Central Government and written  about
to the Government of India. We submitted

:several proposals and explained the impor-
tance of Farakka barrage, clearly to them.
The previous Government aiso did not
complete it; and their actions did not
.COmC up to our cxpectations. The present
Government, too, has not un‘lerstood the
importance of the matter.

It will be seen fram the negotiations
that Government was going to appcase
-Bangladesh at the cost of the eastern re-
gion, and of the nation. It will be very
difficult if at least 40,000 cusecs of water
is not given to India, for the Calcutta Port
and the neighbouring centres for irrigation
pul . But as far as the Calcutta and
Haldia ports are concerned, the Hoogly
Swer i3 almost dry. Ganga in Howrah,
Honghly and nearby places has been silted;
and dredging is not being done properly.
And it is also not sufficient, So, Govern-
ment of India should protect the interests
of the castern region, the 1gon of Calcutta
and the subsidiary part of Haldia by taking
.atleast 40,001 cusecs of water. Nothing less
than this quantity will serve the purpose.

.Mr. Chairman, Sir, you are fully aware
that for export and importlbusinasl, the
-CAStern region dcgn'ds mainly on cutta
Port. And if the Calcutta Port is dry, West
Bengal .will go; the eastern region and
the nation as a whole will go. 1 would,
thercfore, appeal to the Government of
JIndia to0.revise the agrcement. This is &
secret agreement that has been reached

with.Bangladesh to appease them; nothing
clse. In Bangladesh therc is no dearth of
watcr because of Padma, Brahmaputra and
other rivers. More than 2 lakh cusecs of
water is flowing through Bangladesh daily.
Sometimes it reaches as much as & lakh
cusecs. So, I would request the Prime
Mianister, the Minister of Irrigation and
Agriculture, the Defence Minister and the
External Affairs Minister to bear in mind
that by this agreement we have given them
a lion’s share., namely, 80 per cent of the
water.

Here I would like to  point out that the
West Bengal Government was not consult-
ed at all. It was a secret agreement.
Neither the present Government of Shri
JIvoti Basu was consulted, nor the previous
Government. It should have been done.
In the end, I would again request them to
reconsider the agreement in the interest of
the nation,

SHRI VAYALAR RAV] (Chirayinkil):
I want to ask only onc question. Is it a
fact during the negotiations the West Beu-
gal Government was completely kept out,
the former Chicf Minister, Shri Siddhartha
Shankar Ray as well as the present Chief
Minister, Shri Jyoti Basu, and they have
protested and written letters? Why  did
yot keep the Statc Government in
the dark ?

TG TE FARYAT FT & WO § OB
fegai #1 &= fqm &, o & awwaT
g AEgEE TE g AT TR
arogr -awi-& fau avevrercor wfi a9 |
ai arsaw vt § A6 A2 Frer ooy
T A AN A A WA W W &
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Tar mﬁmm. o o
Wﬁ!ﬁﬁi’zomaﬁil

v ey oo . &y oy Y s
ar | H¥ wer a7 fF weETO ¥ faar
e wrmH i Y a9 faar 0

SHRI ATAL BIHARI VAJPAYLE:
Sir, he stands corrected.

DX IqA T AT E

QAT I q7F FY @A ¥ @A
grt 1 s #1 faare faed 25
=t 7 W wfas mwg & IowT gwr
a1 ag faaz gy aifeama &
g9 4r | qX ¥ J9 e
#fer g€ @t Trdw & A 7z feane
AT @ 1 T AT X TN
grEEA R R EY . qR ag awEs
F1 ®1% Freor A 2 fE Eqvrar@y &
fifrr A 1 Ffew faae g
AZT EWT | AMAT AWM T HIHS AV
TENfAE FTHA H ¥ mT 1 e
facier ZwY & AT & ag 99 IET
Tar W og aF F ogarses Aviw &
ST AT & 319 wiwgva ¥
QT AR WTET 9Y fF T
Ffaar w1 7@ 59 ¥ fou wr@
o gwar 2w &1t oefE arat s
Fifer 1« gEwE ® 3T & qugar
fast & f& gv 9 faarz ®) oo
gy ¥ g < fagr 1 9w &@w-
A 9T gRfres g gu, 99
aag ¥ aY 7% f==r & @, @
¥ oar, o ag wgm wf A e
Far wafesr 3 g awd Y g
TuTERt AW ATl H Hywfeee AW AT
T w qw WY § o e-facde dw
Wt & swgx ¥ ¥T ogg s
wfavafer a# geft fs ardy gfmar &

Waters at 282 .
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W™ faoda T w1 oAy feqy
g

™ ARl At ¥ QA
wgAgs § 1 9w qrT qufa qd
g\ T O Wi &1 e
fodr, amemw &1 feaar fad, Og
AILTT & | 9 FT ¥y fasme
FEAG AT &1 giF 3w wigw
T ARAT § | W@ 4@ FgW 6
tfEamara Ry waraw
# fau ot sl "o & fao W e
R &7 Afww g ag @ e
aifge f& T ogAT & &9 ¥ qwERw
ot g {1 ST AwSEAT W
A A gEY AEA F wgr o@v fw FW
AR WY ATCA AT AT 97 | WAL
FTART  qTX W FT AIAT & W
ITF ATH ISTAT T AT 7T gH IARY
wraaTay #1 &7 A€ s Tifge

awafa agva, ag F3r AT & 5
Y §FTT § gATREE Aww ¥ 40
EIATT FIAF FY /AT ¥ oY HT T AT
gare & ¥FTHY w7 amw fear smar
& IAFT M 9 F¢ AATITATS | T&
TR FAF TFI & TEY faar an, siwt
AT weaqr A Y FuTA famr av 0 3w
91 2R AT T HULT JT F
TR T @ 4 /T W9 A9 § 99 n9Ar
qu TG AT &, HOAT qEF AASEAT
AT A T A wEY I e
JIAT AT FEF K qTd HTLSHA
TOT o | AFA IFFT @A IHLF A
& 98 ¢ i g Trefve g A A
HTT 9T AE¢ F7 qF, a7 & g FA
fe o adt #3 =% wifs Iw
EITT AF O A Iq a1 FEA A
T gH ag v Y F S F Ay Tl
JATT g%y ¥ FafEw agi o T 55
&I AT ¢
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AT AT FART T § | Ko FHT T
& favx &% Y oF f@ w1 garar fear
21 ¥fer gart @t fawww gawT g 9,

wY wwT ag - § g AL F AT
gr3am ¥y g ¥y 9 ag faard
Rraga AT ar Fagig i

Wt gz fagr wodat - wa gH
¥T® WX adl FT O @A T
awer 2w F1 Fgr ¢ f @fafady w7
@@ ¢, wefaai ¥ fau it IR amn
gy arfey, FB SR A A F
fau &Y A€ qrft anfge . .

ot FAT Y TAAT XA ATE |
T gfvrs & &9 JmEw

st ww fagrdt Twdgt ;. FAET AW
QT 8T F2AT 2 § THAFT I|G ¥ Q@
§ | ITTE] OF T T 44T T-ATEAM |
FE W AT FT AT AEATIAF
WTeTT 97 &Y gr o Tfa s wey
WY " awem 7 w77 ¢ f5 wafw
W% AfFErEET | T® AAdIg gl
® FmA @ aF01g f& wr@ A
T afwers frar 3, saran afaem
foar & 1 10 77 TR Y Afew
w ¥ #2771 § 7 afeew I geaEAS
AT ¥ 7T A1 HITAT AFAT T, A4 QTG
TR & ATAg AT |aT o wiA faa
aq AN wEAT FEEI AT,

Q% AHAYT A3 ;. Jg AT ATA13T
TR TATER I Y A |

Wt wen fagrQt FTAqY : I§ TAY
g S feard ar g 797 agurd
& w0 7 foar ag Fg w1 B FCA
L
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gisia d frar gy & fiv 1975
# W ofrE guT @1 ag ow W ¥ fag
q7 | OF TS & T W& FO0 FRANAT
WTAT QT | T T FHAANT Iq § F7
T wraT at fred A & quwa w7
g 78t fear S 7 s fear srar
T FHAET F4F 995 A I A
L HINE TAT FHBT 6 WA AAT
am fear a1, wRr g AT g 5
st @iy fogqr qr. . Hqn A ael a@
qraEY AEF FRNY, TAET qAT ART Y
a7, . . 3951 Wt "oy Fig faqrav |

17° 42 hrs.
[MRr. Srraxer in ths Chair]

Wt & T 1976 H 9T 40000
gt ar )

Nt wrw fagrt At - swfAn
f& 34 aafe a7 &, e anfa
FIAT "7 wvwy 1 3w o T A
F7. ¥ AT AY qIGF 9T $1¢ F@qTT A3
a1 | afFT ¥ g1 AT g R R
qEX 9T WqE AT ¥ a7 98
AT FAF qF F1 AWAAT fF7m w@v
¥ g IT7 Tro AT T FY A T 73T

=t QR0 HEATTAN T ;. HTT
IR FAfAR F |

o wew fagrQt awdq ¢ e A9
fraz fear ag #waTT aqiEAT &
ary e wor &, T | # eqrA H
W FT foar o1 fv g% 9o #7 qra
AFTAY B, TE  faara qwa w1 A
g Ag ¢ | % fam ox a1 arwrfaw
g & AT OF g g9 1 AT AW
T ofiw< fear @ f <A1 3w fawr &<
Wi 29 ATegm @9 % fag famerd
¥ wiferw &G
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7g o pra gar ¥ fe g@-smEmdn
gz forad wdfwm, foasy sgmaar
1972 ¥ g¥ 4, fw & waAY I geaTE
HIT HGAT Weqqw wE 377 ) F ;@
T % WeXY &Y A ’TAA gEeat w1

saT EYHAT AT § —

“The Indo-Bangladesh Joint Rivers
Commission established by "the two
Governments in 1972 shall carry out
investigations and study of the schemes
relating to the augmentation of the dry
scason flows and of the Ganga proposed
or to be proposed by either Government
with a view to  finding a solytion which
is cconomical and fcasible. Tt shall sub-
mit the recommendations to the two
Governments within a period of three
years.” :

g wzraard, “fafea v dfrge gre ot
Mg’ 1 F A AR AN TFATLE L FE
qAE Aregt 3 gavs fear @ 5 oW
F1 79 g § TG FIAT AR, 4R
W AW G+ T |

SHRI ~ SAMAR  MUKHERJEE

(Howrah). You say that there is scope of
review of the agreement annually.

SHRI ATAL BIHARI VAJPAYEE :
The Agreement  will  be  reviewed by
the two Governments al  the expiry
of three vears from the date  of
coming into force of this agrecement

I+ AR & WA F a1 T g7 1 Al
am §7 ay ¥ @ F1 T% afffa
o7 2 @, @ 9q ofefeafa 1w
FTARY 7T €477 &A & TF FRAT
FY 1S gTIT ATLT FT FAT A Y

SHRI SAMAR MUKHERJEE : After
the expiry of three years, there shall be
review,

5t wew fagrQ amd@ : owOA
TR § ofr grar fr Fmaagr ay uw
QT

SHRI SAMAR MUKHER]JEE : That
depends on vou.

SHRI ATAL BIHARI VAJPAYEE :
s me' and we have decided to do our
Job,
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SHRI SAMAR MUKHERJEE: We
are lacking that confidence due to our
past experience.

SHRI ATAL BIHARI VAJPAYEE :
What type of past experience have you
in regard to us ?

SHRI SAMAR MUKHER]JEE : The
entire machinery that you have inherited.

SHRI ATAL BIHARI VAJPAYEE:
You are talking of the machinery and not
of the men.

SHRI KRISHNA CHANDRA HAI.-
DER (Durgapur) : Can vou spell out the
long-term programme to save the Calcutta

port ?

ot wew fagdt aodat ¢ weme
wgiza, w7 g aarae
Ifee 7 9= A " agEr , ar 7%
NFAT 97 =TT FTIAT 9T | wTAATY
7eEgl  qATT fzar ¥ 1% gw qa@
F1 faF 77@ | Tz & fF oqr #1¢ faw
FAEY F ggatt ¥ fTar 7t 1w
7N 77 7 987 & & FwemEw
T agrmyar ¢ faar &, afgw agfas &
faa Fqrs a8y grm 1 a1 & gaar fram-
Ty FEf g 1 mae oAy qfefeafa qar
gHM, Y T ITFT ATHAT FIAT |

afes uw qra 70 awax § 74 Arg
fe 97 1975 ¥ FaayT gor, a7 A
IAFT I TR FAT 97 | 5T ¥
et gE o 1 gz Fer aar 9y fw
FAFAT &) T4 F TET 7T AALT g

AR

St RATAE - IF FW(T FT A0
FEAT /Y AT A qATZ 2 |

ot wew fagrdt ot AT a™HA
20999, 1975 & dfzae F1ofeifa=w
3 —

““Ganga Waters—The  agreement
between India and Bangladesh on the
sharing of Ganga Waters accords well
with the spirits of deep friendship and
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[vr wew Rgrd wradWt]
understanding that guides relations
between the two countries. The question

is not onc of who has gained or lost,
but of a solution.”

ot AW T JAT AERE IF A N
ara fe gt ¥ faar & &5 2

W wew fagret e - gw qA-
wfar an=idw & frar ) 10 3 9
LR TR i

‘“India has made a concession to
Bangladesh fears and agreed to limit
te draw at Farakka to F1,000 cusccs
daily from 21st April rising to 26.000
cusecs by the end of May as against the
diversion of 40.00n cusecs considered
necessary to keep Calcutta port silt free.

Study of obser-ations made by the
Joint Team of the experts from both
countrics of effects of the Farakka with-
drawals will cnable the two countries
to approach the question for a final
scttiement with greater confidence and
cerutude.”

ag ¢fzoz 2 | & FwAw g7=e &7 ofe-
T AT 93 GFATE ¢

“And ccrtainly it will help drepen the

Hoogh'!y channel and thus facilitate the

ouicker turn-round of shipping at Cal-
cutta port.”

11 gNT 3939 § faqg 90 aFm 3

afFs 20,800 FTAFT | A3 IH FAT
4

|
3

“Considering that a logjam has been
removed, the step towards an interim
agreement represents an amportant
step towards a final and more satisfactory
understanding on  this  importont
isiue.”

ergen wih 3fear 71 afeiaT & qf,
& wEEE A48 3 293 AT
qfg®t &1 3870 77 fog Fem FTH A
q fzar :

“A joint step towards a final so'ution.”
(wwwww) 7% fax & A4 97 9T
N HYfgw 17 @ T a1 g e § W

wrrwT ey ffewr 8 1 gw waR
WA AW F geaRT € wrgy Aeyw
et & Wi arvdy ¥ zaw 3T WY qEh
& w0 | Faeter sfer ¥ A4
2 2m FgET ¥ STERY FT AT IY
WY 3asr oo gar & g oo
RN AT A WA A AT HEAE

ot e g A&y famrergwe
TAARY W IFAT F Y7 g7 qfafafy
g?

ot wrw fagrt wrdat : wR e aq
gUTT wrawT  ug faarg a2 § @
AfFT T8 g ' qEF F ITTA0 AW
& § + fe avla &Y A ar
FHEAT TG WTHTE TF 91 f oy 2w
F g guRYw feqr AqT} IR M A
4T FERLE—AT fAaz7 g7 FAA
I A &1 ag FEET THA R W
gz WY Af ggAr =rfzo | grAYET
oFg FAYY T FHr AT HEATE fF IA
wer & ferr &1 aaga wlr ®oaw g
T 76 R |

FGH AT FAFAT TXTIE FT JAAF
WAL WA AT FE G
v £5 gaeT Twin IR0 g1 A, HAT
# qear agar § 5 1975 & gy
FAFRAT TXCNE FT 347 g1 780 47 ?
(saaa™) FE WU AL R FAFAT
FZTARG A qf} Q139 | (sq@avA)

ot AT AR ;1956 F 7H HrA A
180 fer T gA AT A< 1970 % fad
seferasam & 3 Ffea Frarr Y

qZTE At M7 fadta ey zAT A
IT T AT A KT q7F N -
FAMZ TFAT § IT 97 eqTy HfeEA
FEAT a3 1 ¥R wge ger o feat
Ffrm £t «BAY | oY Fory 7 W)X e
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¥ X g fax afz Y€ wi crens
AT IT FARAT  FTCTR WY AT
@TEATAT 97 60 7R 70 A w7
AT X 17 A A0Ar ) ATET FAFN
IRTMZ &1 A7 39 Fmfagy ®v
areqn a3 g, afew 70y 3w 1 gwen
2 AT g vAeTm ImTe ¥
¥3 F53¢ 321 2147 & A7 9 & fao
gf=ar & a=vmz &1 fasm g w1
e, (wmEw) .

SHRI CHITTA BASU : You cannm
develup Haldia by killing Calcutta. It is
a wrone notion,

[ oz fagrd a0 & ag
Fg &1 7 5 arfat #=9+9 %1 asong
% 91 7 Ffeard-am & o gwem
gl ¢ faasr g9 weeanew A am-
e . (eITEM) . HCEHT ST
Ffoan o A s AR ®
qTZ AY AT F HZTA 9 TAT ZHT TRCNG
TS AT 9% AGTAT F1 T T TFAT §,
ag Wt oF favafafza azg & 1 w9 AT
40,000 FTAFT T 91 TG WK 40
TR AT X H1F Nfae 8y &1
q7 ATY A1 UF A4 GHET FAEAT F
q2T g1 ATHY | 9 &1 Wl 979 W g
grm  zwfag ¥ fAaea @ i sweon
TZTNE 9T =419 AT N7 | A AT
g & g 2w & owafa agi g
Y B 1 AT A F 97 Fae §F i<
gt fraz Ao g S &, A A
% ey g W1 @ fF gw acre et
AT FT FIW AE $L W A fqy
W aner Au A wgafa W Wl
T% qTAAT I9 & ATT ISAT A HwAT
% 2.7 I31q1 TN 1 qHwYa w7 fear
R 5t o *x F¢ & & y—gan
T Er 1 auE w1 @ ¥ wgee
wT® g8y } fe gw & qen 2w W) agEn
e fod) Sr-ziaeqew & foR
3031 L. &—I1

-Waters at
Farakka (M)

wiran ¥ fane v & fad A
w2 fagr §, afew gn fedY &7
TR & w* A w0 Wy §, favag
1 I g fawrw ¥ fem—ag
AT w3ET § 1 g A agw A %
RIETT 9% qHAAT foqy @ Wi g@ aned
T fr awar 2w & oY g ageTEeT W@
£ Iax fadmr

AR Faa i farag
wgm fe & god W R aw A )
it 37 & #1E T T g AR B
qYA AT ¥ 39 %7 I Wi #< faar
2 AR O & fag @ ar IR
I g Wi wgd § 5 g aEeT A
feqoya s W &, & wmar g
T & guAeTd ¥ wTw J A g6
S LAl L

MR. SPEAKER : How long are you
likely to take ?

SHR1 SAMAR GUHA : Let this be
finished to-day itself. I want fiftcen minu-
1,

MR. SPEAKER : Is it the pleasure of
1ihe House to extend the time of the House
by half-an-hour ?

SEVERAL HON. MEMBEMS : Yes,

Sir.

MR. SPEAKER : Mr. Guha may take
15 minutes from this. And the balanece is
for putting the motion to the vote of the
House.

st e g ;. wew WEREd, A
forer Ay o ¥ W Forw g W
Nk Igoa, @
v g ar, ¥ oy faw st 7 Ao
faerg e wei g gy an, a1 W awrr
a1 &wrfores fagm a7 wat T QT AT—
¥ wr T | qre q@ G ¥ O
fed ¥ w1 e @ mn g,



% Sharing:of Gange DEGEMBER 1§, 1977 Wasers at Farakke (M) 293

[k wrey

AN A ¥ A 4t f
% o0 ¥ T AT R, O% e o
), N 2 AW ERAE, I AW
e wt, wezy wt | ¥fen Ko wa =y
{3 dpgRy 1t T T fF W
g fadw & ama w1 gwwtr
3w a2 faRw & @—
In¥ greg N Fq gl gwr 2,
IT Y AT, I FTAGA FAT
ot da A ¥ faw Sfem @ @
WM gAY A A W
AN AT L A T
X T& q 991 wE F7 d1 g7 A
# QraT—3|T I w7 W & 1 AfEA
SIS ¥ 0% U §—HAEE |, w A
F=ONg & faq “rqmaai’ #1 W E—
wafaq &7 wrer wrErEw § w9 faara
N e, Afeacn s aw Y &9
QX FFANF 73 qarfas aay o f2r &
% AT WY TE-IUT § AL FT A
fislly wra-fede & qifefagz &7 @
g &3 7 fm § 1 @ 9T g
awrn v & 4 aga S F 4T,
Iq %1 gfe ¥ @A gu g Dfafers
WERT § T 9T AL agd § @
rerr @ T I@ A §
A faa gy A 7 S ww o faan
}—ag ST wAEfaww T AT
gl T v Sxdrarfawa =
qz 7@ faar &, S w9 W ¥ faw
fram Y a@ 7 g, TEF T A9
oqre & TEeg Y Id AY § ) @le
™ aft sy ¥ fe e Redwe-
ffRfier & far §, DfedToe s
¥ ey § g o fiem § oy afy P
Yot
A b & nhvals
Kool o 20t 2l

9y & At ey wrfge ooy v
& f5 40,000 # wivdraw fafve §—

’

It was said that 40,000 cuseas is the
optimum liniit. 10.000 cusccs is  the
orinimum  limit, chullenge vou. The
other side my takc advantage of vour
statement. It was not the optimum limit.
Forty-thousand cusecs was the mioninum
' mit,

x8 hrs.

I want to draw vour attention to the
other puint, namely, imme.liately what
docs it cust to you.

w9 FF AFT 2 fF oevq 91 #5 y
T EE WA AT & 9w 5 T d
afew s &1 Aoz o THT TIT
AT T | T A A9 & 12 GRS
15 &UT TIT o7 MG |

91 gew fand wsgdY - gz oar
g1 AT

& ®WC F - A qEY, oW B OO
WAy & 1 oF 7 27 39 A
N afom ov fofenr & Sifeefafad
FAT gAY ¥

That basis has been ups=t now. Asa result
thereof. the predictubility of ships will have
to be changed.  That will coot you quite a
lot. Further, Sir, the whole river training
scheme had bern introduced in Calcutia
port on the basis of a niinimum discharge
of 10,000 cusees of water. Dur (o this there
will be possibility of a ship drifting from
this hank to another bank. It will cost
you immediately Rs. 25 crores.

As regards the point ahout salinity, owing
to this lean month the salinity point will
. The drinking water to Haldia could
ve been from Caokhali.  Now, it will be
from upstream. It will mean another Rs.
15 to 20 crores. So, Sir. within a month
you have to make available Rs. 50 crores.

Mr. Speaker, Sir, a point was made
regarding Maulana Bhashani having a

mnnmtion of sixty thousand peuple.
. That demqnstration completely flz:epped.

Phey could not even collect §,000 prople
as such, Maulana Bhashani had to
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no supbort behind that demonstration. As
regard - this issue being taken to UNO, 1
may say, Sir, if a group can be formed any
issue can be taken to UNO. But just taking
an issuc to the UNO does not mean that
the quantum of discharge from Farakka
barrage had to be determined with the
conscnt of Bangladesh. There is no inter-
national obligation. I can understand of
moral nbligation. I do not know how this
kind of agrument was brought. Sir, so
many cxpert committees had been formed
which made model experiments and came
to the conclusion that 40,000 cusecs was
the minimum discharge required for flush-
ing the tiver Hooehly. A fear has been ex-
pressed whether Ganges  water in U, P.
and Bihar will be allowed to be used for
irrigation purposes. I did not raise that
matier. When Farakka proiect was being
considered, during the sixties, 204 small
irtication schemes were sanctioned by the
same avency which had the responsibility
of construrting the Farakka barrage. Whe-
ther it was tizhit or wrong it was a dierent

matter. I guite agree that the agricultirists
of U. . and Bibiar have aright to ask for
Ganga water  for arrigaton urposes.
Government should bave enuired into the

matter. T hey should have gone decp into
that mauer.

But there is a one problem, the prob-
lemn of aikalinitv. If vou use surface water
too much that is what will happen. On the
Pukistan side thousands of scres had been
destroved because of alkalinitv. If you go
from Dethi to Caleutta, in U.P. you see on
Loth sides white patches in lands. That is
sodium carbonate formed because of the
use of excessive surface water. Because of
that alkali that i« there on earth comes
up and land fertility is destroyed. It has
bhapperied in thousands of acres on Pakis-
tan side. There should be proper balance
between the use of surface  water and the
use of eround water, In U.P. and Bihar
and other areas enongh ground water has
not been used by having deep tube wells.
There is some theory that unless you use
ground water and surface water in proper
proportion, there is the risk of alkalinity
in the surface level. How far it is true, 1
cannot say. But we see it practically on the
Pakistan side. I would ask the hon. Minis-
ter of Agriculture to institute a committee
immediately to go into the problem of
alkalinity and find out whethr it is due
to lack of use of ground water and if it is
true vou should provide for a large numb-
er of deep tube wells in U. P. and Bihar
for irrigation purposes so that the harards
of alkalinity can be avoided. Still it
requires scieatific study and experimenta-
tion,

There was one possibility—Ganga-
Brahmaputra barrage. The less said about
it the better. Even a layman will under-
stand the dfficulties. I do nos know how
h‘lhwﬂln’\hnnuhuqnuntuul
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how long it will take to execute. Let us
hope that they will agree. It will take fifteen
years.... (Inmterruptionsy How much
moncy it will take, how much time it will
take, how much materia! it will need is
all difficult to say now. Water is at different
level; it will have to be siphoned off  from
one level to another level. It will require
at least ten years. I: is a complicated
project and before it is completed at least
ten years will be over. I had given all the
hydrological data; that was suppressed.
In the Poona laboratory it was analysed;
it was on the basis of three months data,
on the basis of yearly data, it was analysed.

You will know what are the disastrous
consequences if you do not take proper
care in this matter. The studics made in
Poona laboratory were completely suppres-
sed. They say that hydrological science is
not a perfect science and they have sup-
pressed facts. What about available data,
1975-76 data, when there was a water dis-
charge of 40,000 cusccs ? One data was
there. 12 million tonnes of sand was re-
moved. If it had been continued for five
years, the problem of Calcutta port would
have been solved and it would have been
restored to the health it enjoyed in the
thirties. When in a year it could handle 200
ships. You have taken a calculated risk,
with good intentions, to cultivate friendship
with Bangladesh. Nobody will be happier
than myselfif there is real friendship with
Bangladesh. You have taken a calculated
and serious risk. In 1975-76, just at the
time, of the elections, the previous govern-
ment suddenly reduced the quantum to
fifty-fifty so that there may not be a hue
and cry from Bangladesh. The result was,
from 36,000 —40,000 cusecs it came down
to 2,000—32,000 cusecs and there was
disastrous result. The channel shifted b
200 feet and again serious re-silting started.
Not to speak of 20,000 cusecs, when the
quantum was reduced from 86,000 to
?I,OOO cusecs. the channel shifted by 200
feet and there was a huge amount of silt-
ing. This is no laboratory experiment,
This was the actual real happening. If
that is so, naturally we have reason to be
alarmed about what will happen after five
ycars.

1 would conclude by making an ap

to Babuji. He knows the art ofgpcuuml?::
They are coming. At least keep one hono-
urable channel open. Instead of three yecar
survey, please persuade them to have a
yearly survey, joint survey, joint observa-
tion and joint analysis of the data. If that
isdone, it would be found out that they do
not require this amount of water and they
have been demanding so much only be-
cawse of political pressure. For two years,
thare was a joint survey, but the findings
aad the data were not compared because
it was a pglitical game of
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This is the fear of the Indian people. 1
have already said, Calcutta is not Bengali
Calcutta, but it is Indian Calcutta, in rea-
lity not emotionally. I described it as the
economic lung of the eastern region of
India. Therefore. 1 appeal to you to
them to havea vearly
joint study joint turvey joint umlylu
and joint companaon the ﬁnd.::r
On the basis of tha lu th
God’s blessing, everydu 15 a.ll right,
it can be there. But if it is not all
right, on the basis of that, he wall have
to persuade them to make them agree w0
review the pact. This is an experiment
which you have done not on the basis of
scientific, hydrological data. It was done
more out of political consideration than
based absolutely on scientific and techuo-
logical data. I will conclude by again
appealing to Babuji to persuade them to
have a yearly revicw, on the basis of joint
study, joint survey, joint analyxis and
joint comparison of the findings by sitting
together jointly on the effect of this pact.

MR. SPEAKER: There are two subs-
titute motions. Mr. Chitta Basu, arc you
pressing your substitute motion ?

SHRICHITTA BASU: I want to make
some comments. In view of the fact that the
hon. Minister of External Affairs has, on
the floor of the House, given a very clear.
categorical, unequivocal and firm assurance
that the interests of the Calcutta Port wi)j
be properly looked aﬂer, and that he bas
also said that the issues raised durmg
the debate would also be taken into consi-
deration and taken up with the President
of the Republic of Bangladesh when he
comes here, I wish to withdraw my motion.
He has also given another asurance that
money shall not stand in the way of the
protection of the Calcutta Port. I would
also like to remind him about it. In view
of all these, 1 withdraw my substitute
mntion.

SHRI ATAL BIHARI VAJPAYEE: If
the House so desires, there is no dearth of
moncy.

SHRI CHITTA BASU: Now he has
aarted prevaricating.

MR.SPEAKER: Hcilnotpuvuiatxn‘
Ultimately he will have to sanction the
money.

SHRI CHITTA BASU: In view of all
these unequivocal assurances given en the
locdlhul-huue,hecklecve to withdraw
my substitute motion.

MR.SPEAKER :Doesthehon. Member
have the icave of the House to withdraw
the substitute motion ?

HON. MEMBERS: Yes.

Substitute motion No. 1 va:. by leavs, with-
srawom.

W s T WHR WEKea,
WY qrAvdT ¥ wod www § g9 9w
% 9 I AT gATAT F G B
Fwifow 1 1 I TW a1@ w70
e fFm g fa ad g aga ww §
W & agi o7 w@ A g, @ g O
w@n wfas A Fen wfgr a1
# et g fF ot araadt g @
% @ T fodi voww w @R
oY @2 AT FFAT ¢ | ATAT aFAr H
IRE T Py T T, TH T AT A gEA
T 7 qFAT 7, AT | AW F WA
# ot aragdt € A, w0 wgar g
g W9 afgan avr 1 s fReEy 3w
Wy qA g Twd 2, AfFTAM A
qAT A T RS &, WX W A
Aqrr A& am, a1 FATA it g
T |

I TE TH AHANT FT oA §,
fagn g g fF (1) @ & wowar
g ¥ fed € wn oA g,
(2) x& a9¥IT ¥ T ¥ qfewsit §amm
TRy i e g, (3) e
* M8 fwam wwdfas It e,
von 2wfrww wafrstee off w,
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(4) =g wwmlr dwemdw & o%
fafaedy oizr & gra worga w4

afe & ag s ¢ fr % g
% & G197 Ig OF T Qe
goT &, W W gW E9g & I T AT
feagreas v wifew w8, @
fegeam & go wRA @ IAER
xafog & g aeedisgz wiw ) fan

@t g\

GMGIPND—M~3031 L, §.—I1
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MR. SPEAKER : Does the hon. Mem-
ber have the leave of the House to with-
draw his substit'te motion ?

HON., MEMBER®" Yes.

Substitute motion No. 2 was, by lcwve with-
drawn.

MR. SPEAKER : The House will now
adjourn and will meet tomorrow at 11
hrs.

18,20 hrs.

The Lok Sabha then adjourned till Eleven of
the Clock on Friday, December 16, 1977/ Agra-
hayana 25, 1899 (Saka).



